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OhtiC NOTE 	I ATE 	t QRR OF TH TRLUNA1J 

3.9.2004 4 	Heard MS.U*Dast learned counsel 

	

H 	
for the applicant. 

Issue notice to the parties to 
'i caioi 

ifrdir 	
show cause as to why the application 

(iCPSedv:p t...'ffl) '- 	. 	 shall not be admitted 	± returnabl 

U.3: 	
by four weeks. 

List on 4.10.2004 for admission. 

\)/ 
DY ResEr4,, / 

Member (A) 

- . 	 bb. 

22.11,20041 	List on 3.12.2004 for &isSiofl. = 

$p —Jj-c Member (A) 
mb 

3.12.2fl4 	Ms. B. Devi, iearne counsel or 

respondents were present. 

U, 	
On the P1 ea of learned 

counsel for the respondents four 

I weeks time is given to file 
written 	statement. 	List 	on 

- 	
• 	for orders. 

- 	

' member () 



O.k. 200/2 004 '• 

07.01.2005 	On the plea of learned 

respondents to file written statl~._  

Wb 51L3 
counsel for the respàndeits 

eight' weeks time is given to th e  

merit, 

List on 04.03.2005 for 
orders, 

A/s' 	/ 	- Mber () 
mb 

C) 	 2. '04.03.2005 	Present. z The 	onb1e lU. K. V. 
Pr.h1adn, fletber (A), 

ç 	 .NOflepresenterthe 
appUcen. List a 	11.3 .005 
for erders. 	

' 

Member '(a) 
ab 

1,3.05 f 	Present: 	n'ble 1rK,V.prah1adan, 

Mber() 
• 	 ' 	 ', 

On the plea of. the lear- 

ned counsel for the 	esondents 

fGur ;eks time is grdnted to 

file written statént. 

Iist on 8.4.05, 

im 	 I 	 Member 

• 03.04.•005 	•Noneappears for the respondents. 
It is seen that inita1ly Mr. A. De 
Roy, learned counsel has been served 
with a copy of the 	pplic*tion and 

that presently Mr. i.C. Pathak #  learne 
Standing counsel for the MSNL is 
appearing. Post on 11.5.2005. Written 

* 	' stateuent, if any, in the meantie, 

- 	 . 	Vi e'-Chairman 
mb 
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Office Notes 	Date 	 Order of the Tribtnai 

	

6. 	

- - 	- 	----.------- 

11.5.2005 	 Mr.M.U.ed, learned ddl.C.O.S4C. 

• / ,- . 	 a ubmi.te that he is entering appearance 

on behalf of the respondents. 

psstenl5.6.2005. 

Vice..CIiairman 

bb1 

I 
8.6.05 	1 	Since the jurisdiction aspect regar. 

cling maintainability of the application 
against the BSNL as respondent is raised 

in this application, I am of the view 
• 	

that the matter must be heard by the 
- j Division Bench. 

- 	Post on 16.6.2005 before Division 

	

• 	

.. 	 - 	- 	- 

• 	 I 	 Vice..'Chairman 

Ipg 

I 	I 
16..6..0 	.. 	After hearing the counsel for 

the parties at some length on the 
• 	• 	 question of preliminary jurisdiction 

we feel that the parties have not 
•, 	

1 	 I 	placed all the relevant records 

I before us. In the circumstances we 

• 	 direct the parties. to file aji the 
J7i • 	 relevant papers, memoranda of tile 

& • 	: 	 Central Government and the BSNL 

	

• 	 for a proper consideration of the 

I 	 question of jurisdiction. 

Post on 22.7.2005 for hearing. 

L 
Member 	Vice-Chairman 

pg 



O.A.200/2004 

22.7 .2005 	SincoMr.B.C..Pathak, lerned 
counsel for the BSNI4 is unwell post on 

10.8.2005.' 
.................. ................ 

Member 	. 	" . Vice-Chairman 
bb 	 ... 	-. 

10.8.2005 	Post on 16.8.2005 at 10.30 P.M. 

: 	 . 	 VicChairman 

• 	,:' 	•'. 	
•:. 	. 	mb 

k t 	 1608.05. 	Mr. B, C.Pathak, learned counsel 
appearing on behalf of BSNL submits 

' 	
•• ''.•• •, 	that he is. not well and reires', 

time to fully recover. Therefore, 
a all these mtters has to be adjourned 

to another date. 
Post the matter on 22911,05. 7 

Member 	. 	Vice-Chairman 

lm. 

6.10.2005 	This unlisted item was taken up 
at the request of Mr•.S.Sarma, learned 

/0 	 counsel for, the applicant. Counse 
submits that the 'applicant would like 
to withdraW this O.A. with liberty to 
approach the appropriate 'forum. 

Heazd Mr.B.Capathak, leax.ned 
/ •. 	. 	. . 	counsel fr the responderitsalSo. Sin 

the applicant want 'to withdraw this 
9_.// 	• . 	• application with liberty to approach 

the appropriate atthorlty, this O.A. 

•. 	• 	 is dismissed as withdrawn with such 
liberty,, 	 P1 

• 	
ier • , , 	. 	Vice-Chairman 

bb  

10 
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~EFORE THIS CENTRAL ADM1NISTRA1'J YE I RISUNAI.  
GUWAHATI 	wcii 

,Shri 	TJ ..L& Ors . 	
AppIicantci 

Union OfEndia & ars.......... eap.ondent 

A1.1 the pplicent arc working 	caui 	worker 

under, ihe •Teleom Dttrit Manager, 	Nagon 	Telecom 

Divi*ofl 	Nsaon. They are aggreved by the actmnn of the 

Rep&ideitatn not extending the benefl. of the Apex Courts 

• ,Iudgmentj puru.ant to which a schrne been prpetred for 

oniimebt J3f temporary status to the Casual ('frrker. The 

app1iana •*longwith. other had appr.::hed tho Hon hIp 

TribuaI byway of filing OA No.31/2k'f eekirici direction 

• 

 

towards the Repondenta for grant of tprrary 1:atu4 	The 

Honhb!le Tribunal wae please to allow the aforeid OA as  

regard tiu applicants became they have ccrnpieted ?40 days in 

• a year0 Th*Reapondent5, in the name of reverlflct ion have 

trled to f .oustrate the.claim of the apr ,-,`IIt---:nnts hy J,asuing  

the crd'r dited l.EI.ø*. ThtaHon'ble Centrial Adminiitrative 

Tr i buLl  al, Guwahati Bench t.,)sz peaeed tri ps at jdqrnent an - 

run the Jumt and order ded 3.L/.02 in OA N239101. 

or.l b whiáh the Hon'ble Tribunal di,r€cted lRespondents to 

• cor,afitute a reponible committee for verifict:ion of a ll 

the caiaua11abour0 The applicants are now ggrevci by the 

Re4ndnt in not granting the Trnporry 1,33tatus illtp 1 to of 

cieaij .ut d;*rection isaued by The Hon'h.e irihuri.t by the 

Jud4mtn and order dated 2$.91I paøar" in OA Hu t/2øøø, 

He 



41 	 C1t1 	
p,d 	trr.tl 

2 SLP2 	 - 

BEFORE THE CENTRAL ADMINISTRATIVE TRIFUJNAL 
GUWAHATI BENCH 

(An application under section 19 of the Central 	+ 

Administrative 1rbunal Act, 1985) 

....f23c34 

BE TWEE N 
Sri Prahiad Ch.. Dora 
Sri Di lip Mazumdar 
Sri Sanjeet f::r.. Banik 
Sri Radhakanta Bordoloi 
Sri Binod Kr.. Saiki a 
Sri Ananda Cli.. Das 

All 	are 	working under 	the 	Department 	of 
Telecommunication 9  Nagaon Telecom Division, Nagaon.. 

Applicants.. 

-AND- 

The Union of India 
Represented by Secretary to the 
Govt.. of India.. 
Ministry of Communication, New Delhi.. 

The Dharat Sansar Nigam Limited, 
represented by its Chairman, 

New Delhi-i.. 

The Chief General Manager, 
Assam Telecom Circle, 
Panbazar, Guwahati-i.. 

4, The Telecom District Manager, 
Nagaon, Telecom Division.. 
Nag aon.. 

Respondents.. 

DETAILS OF THE_APPL ICATION 
1.. PARTICULARS OF THE ORDER_AGAINST WHICH THIS APP!.. ICAT ION 

IS MADE 

This application is not directed against any 

particular order but has been made against the action of the 

Respondents is not initiating the process of reverification 

in case of the present applicants as per direction passed by 



the Hon b 1 e Central Admi n I strati v e Tribunal In judgment and 

order dated 3.9.2002 passed in OA nos 289/2001 & ors This 

aj,piication is also directed acialnet the order dated 13801 

by which the Respondents have re jected the c :La:im of the 

app :i icants for grant of temporary status and SLkbseq..ent 

regul arisatlon in spite of they have completed 240 days 

every year since their initial appointment. This application 

:is also direct.ed against the order dated 162,2004 by which 

the juniors of the applicants havebeen granted w:i th 

temporary status 

maie against the action on the part of the respondents in 

not granting the temporary std .....s and subsequent 

recuiarsat ion in the 1 icjht of the judgment passed by the 

Apex Cour't and the scheme made for casual labourer.  

2 LIMITATiON 

The 	applicant 	declares 	that 	the 	instant 

application has been f:iled with:in the limitation period 

prescribed under section 21 of the Central Administrative 

Tribunal Act, 19B5 

3. JURISDICTION 

The 	applicant further declares that 	the 	subject 

matter 	or the 	case 	is within the 	jurisdct ion 	of the 

Administrative Tribunal 

4 	FACTS OF THE CASED 

41I 	That the applicants are citizens of 	India and as 

such 	they are 	entitled to all the rights 	pri vi I eces and 

protection as guaranteed by the Constitution of 	India and 

lawl framed the reunder 

j 
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4,2. That 	in 	the 	instant; app! ication 	the app! icant 	are 

casua.l worker present! y ho! di ncj 	the pc:st 	of c asua I 	worker 

under the T & M Nagaon 	ccord inc :iy the cause of act ion 	and 

i-eli ef sought for by the app! icants are 	si.mi 1 ar hence 	pray 

that they 	may 	be allowed to join together in 	a 	sincie 

application invoking 	rule 	4(5) (a) 	of Central Administrative 

Tribunal (Proc:eedure) 	Rules. 	1987 	to min:i m:ise the number 	of 

iit:igation as well as the coat of the application, 

43 That the applicants 	are presently 	working 	as 

casual workers and all of 	tMem were appointed 	in 	various 

dates r'anc i ng from :1 9979: 	on casual b as is 	'h e 	applicants 

are 	at present drawing the.i. r waces under departmental 	pay 

s1ips 	which will e.how that they are casual workers of the 

Dept of Tel ecornmun ic ati on and hence the app! ican ts pray for 

a direction to the respondents to produce all the relevant 

documents at the time of hearing of the case 

For better appreciation of the factual i:ositiori 

the applicants crave :ie?ave of the Hon 'bia rr'ibunai to annex 

all their certif:i.cates as Annexure—A co.ii.y. They are still 

cont :i nui ncj in the i r respec:: f; :i ye posts as at ated above 

4.4. 	That some of the aim! 1 arly s:i tuated employees 

belonging to the post ..1 Department had approached the 

Hon b 1 e Sup reme Court for di rec.. t ion for reqm 1 ar i sat ion as 

has been prayed in the instant app! icat ion and the Hon b 1 e 

&!treme Court act; ing on the :i r Wr:i t Petit ion and issued 

certan d:irect ions in regard to r'ecm..tiarisat:ion as well as 

grant of temporary status to those c:asua 1 1 abourera of the 



Department of Posts It Is pert: i. n ent to mention here that 

claimincj similar benefit a group of sim:i iarly situated 

employees under the resi:iondents I e of department of 

•:re 1 ecommun ic:at ion had also app roac:hed the Hon ' ble Supreme 

Court for a similar direction by way of fil.'inc1 writ petition 

c r ) I\io. 1280/89 (Ram Gopal & Ors Vs Union of India & Or's) 

.aloncj w:i th several writ petition :i e 1246/E3 1248/86 etc 

In the afor'esai d writ petit ions the Hon b 1 e St.tpreme court 

was p1 eased to p ass a s :1. m 11 ar ci :i rec t:i on to the respondents 

author ty to prepare a scheme on a rational basis for 

absorption the casual 1 ebourers as far as poss ib 1 e who have 

been workinp more than one year in their respective posts.  

Pursuant to judqment the Govt of md I a Ministry of 

ommunication 	prepared a scheme in the name and style 

'Casuel Labourers (Grant of Temporary Status and 

Reqularisat ion) Scheme 1989' and the same was c:ommunicated 

vide letter no.269-10/89-STN dated 7.11.89.  In the scheme 

certain benefits qranted to the casual labourers such as 

c:orrfermeni; of temporary status, waqes and daily Rates w:i. th 

eference to minimum pay scale of reqular Group-D officie:ts 

inc 1 LAd nq DA/HRA etc 

Cop :i es of the Apex Court. Judqment and the 

above mentioned scheme is annexed 

herewith and marked as Annexure 1 and 2 

4-5. 	that as per the Annexure-'-2 scheme as well as the 

directIons issued by the lion ' b 1 e Supreme Court (Annexure-1 

in the c:ases mentioned above, the applicants are entitled to 

the benefits described in the scheme. The appi icants are in 

possession of all the qualifications merit inned in the said 

.chemeas well as in the aforesaid verdict of the Hon 'hi e 

4 

1=9 



Sup reme Coi. rt . and more sp cc: I f ii: ally In the dates d esc r :i. bed 

in the Annexure-A may be referred to for the bet ter 

appreciation of the factual pos:i t ion 

46 That the 	respondents after 	issuance 	of 	the 

aforesaid scheme issued further clarification 	from time 	to 

time of 	which ment:i.on may be made of letter no269-4/93-STN 

11 	dated 17 	12 93 	by which :i. t was 	stipulated 	that 	the 

benefits of 	the scheme should he c:onferred 	to 	the 	c::asul 

labc:urers who were enqaced durinn the per:iod from 	13385 	to 

22,688 

The appLicants c:rave leave of the Hon 'bJ e Tribunal 

to produce the said order at the time of hea'inq of the 

(::Rse 

4.7. 	That on the other hancj c:asL1 workers of the 

Dc ptt of Posts who were employed on 29 1189 were eligible 

to be conferred the temporary stutus on satisfying other 

eligible conditions The stipulated dated 2911 89 has now 

further been extendec up to 10 9 93 pursuant to a judgment 

of the Ernakulam Bench of the ion 'bie Tribunal dei:ivered on 

13,3,95 in DA No, 750/94 Pursuant to the sal ci judqment 

del iverer. by the Erna::ulam Benr:h (3c:vt of Indie, Ministry of 

Commun Ic at ion issued letter No, 52/92---SPD-i dated 1,, 11.95 

by which the benc f :i t:s of c:on fer'ri nd temi::orary status to the 

Casual 1 aboure rs h ave been cx tenc:i ed up to the rec ru i tees up 

to the 10993. 

A copy of the aforesaid letter dated 

1, 11 95 as annex cci he rew i th and marked as 

Annexure3 



The appi icants have not been able to jet hold of 

an authentic: c:opy of the said letter and accorc:i mci ly they 

p ray for a cii rec: t ion to p rociuc: e an auth en 1: :i cat ed copy of the 

same at the time of hear'incf of the irstant appi ic::at ion 

48. 	That the benefits of the aforesaid judgment and 

ci rc:uiar of Govt of mdi a is requi red to be extended to the 

applicants in the instant appi.icat ion more so when they are 

•sim ii an y c: I rcumstanc e wi th that of the c asu .1 workers to 

wham posts, As stated above hcith the Dept ts are unci en the 

same Ministry I e the Ministry of Communication, and the 

Scheme were pursuant to the Sup reme Court s Judment as 

mentioned above There can not be any earthly reason as to 

• thy the app 1 icants shall not be extended the same benefits 

as h ave been granted to the casual 1. abour'e ra work I nçj in the 

Dept of Posts 

4,9. 	 That the appi. icants state that the c:asuai 

labourers work i rig in the Dept t of Te 1 ecommun I cat :1 on are 

sim ii an y si t.uate dli k e that of the c: asua 1 workers work inq 

in the Deptt of Posts. I....both the cases relevant schemes 

was prepared as per the direction of the Hon 'ble Cour t 

dcl vered •ipir judgment in respect of the c:asuai workers in 

the Deptt . of Telecommunicatin fcl lowing the 	judciment 

delivered in respect: of casual wor'kers in the Deptt 	of 

Posts As statec:i earl icr both the Deptts are the same 

Ministry i e Ministry of Communicat:ion Therefore there is 

apparent discrimination in respect of both the sets of 

c:asual 1 abourers though work :irig under the same Ministry. It 

is pertinent to mention here that the c:asual workers of the 

I- 

KAM 

( 



Deptt of Pc:xats on obtain :ingt he Temporary St at:us are gran ted 

much more benef I ted than the casual workers of the Deptt of 

Teiecommunicat;1c:)n. S:im:i. lar benefits are r'eqLA:Lred to be 

e> tended to the casual tiioiJ.:e rs of the Dept t. of 

Te I ecommun i cation having rec arc: to the fac is both the Dept ts 

are under the same ministry and the basic foundat :1, on of the 

scheme for both the Deptts are Suj:reme Court 's judQement 

referred to above If the casual workers of the Deptt of 

Posts C: an be gran ted w I th the ben e fl ts as enumerated above 

based on Supreme Court's verdic::t there is no earthly reason 

as to why the i: asual workers of the Dept t of 

Telecommunication should not be extended with the similar 

b en e f :i. t s 

4 That the 	applic:ants 	beg 	to 	state 	that 

making a similar prayer a group of casual 	workers 	working 

under Assam Circle had approac:hed this Hon 'ble Tribunal 	by 

w a',' 	of ....Iii nq 	OA 	No 299/9 	and 302/96 	and 	th is 	Hon ' b 1 e 

Tribunal pieasec:I 	to al low the aforesaid 	appl.ic:ation 	on 

13 8 97 by a common judgment and order.  

A 	copy of 	the 	said 	order 	dated 

13897 is 	annexed 	herewith 	and 

marked as Annexure"4 

4,11. 	 That the applicants state that it is settled 

position of law that when some principles have La..id down 	in 

a q i yen 	case those p r inc i p1 es are required to be made 

applicable to other similarly s:ituated cases without 

requiring them to approach the Hon ' b .1 e Court again and 

acjain But in a nutshell case in spite of casual :L:fcDLr'er's 

of Deptt of Posts the Dept.t of Telocommunicat:ion under 
7 



the same ministry has not yet extended the henefi tsto the 

casual I abourers working under them 

012. 	 That the api:i :icants state that in a nutshell 

their whole grievances are that to extend the benefit of the 

aforesaid sc:heme as well as simi l ar treatment as has been 

cjPan ted to the c as.u3. workers working under Deptt of Posts 

i r reg ard totre at: i ng the cut of ci ate of engagement as has 

he:en modified from time to time by issu:ing various orders 

of which ment ion may he made of order dated 1 9.99 by which 

the beriefi t of the scheme has been extended to the 

rc:: ru i tees up to 1998 

A copy of the order dated I 999 is 

annexed herew:ith as Annexure-'5 

4 9 13 	 That 	the applicant begs to state 	that 

highl icht ing the :i r cirievance they had aproached the Hon 'b le 

Tribunbal by way of 'f:i 3. :ing DA No, 192/98 pray:ing for grant of 

temporary status and reg....1 an sat ion The I"on b 3. e Tribunal 

WAS p :i. eased to dispose of the said DA along with other 

connecteci matters vide its order dated 31 B,99 with a 

direc:tion to the respondents to c:ons:ider their cases after 

de scrut in i se of the documents. 

A copy of the order dated 31 ,899 is 

annexed herewith and marked as 

Annexure-6. 

4. 14. 	 That 	the applicants beg to state 	that 

prusuant to the aforesa:id order dated 31.8.99, the higher 

aut:horit :i es of the respondents have issued various orders to 

the Div :is:iona3. authorities for 'furnishing 

documents/certi f :ication to ascertain the 'facts 	To that 

8 
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effect rnenticDn may be made of order dated 9 . 1199 iued by 

the respondent no 3 ask inq- for documents and certificates. 

4.15. 	That the app]. icants beQ to state that after the 

judment and order dated 31 8 99 	they have submi tted 

repr'esentat ions individually highlighting theIr date of 

appointment as well as number of work inq days etc in other 

d:iv:isions the casual workers, who were also as::ed to to 

appear :i. n I nt e rv :i. ew he 1 d by the respondent: However, the 

respc:ndents did not held any inte rview in respec::t of the 

preht appi ic:ants Suddenly the respondent no 3 issued an 

identical or'ders dated 1472000 by whic:h the 

representations fl 1 ed by the app 1 icants have been d:i scsed 

of.  

A 	copy 	of such orders 	dated 

147. 2000 is annexed herewith and 

manl.:pd as Annexure-7 

44 16. 	 That the app]. icants beç to state that bar'r'inci 

the cases of the present app i:icants, in all other cases 

iiterv:iews have been held for cc:1vj1i:if1rj  the records but 

only the present: app]. i c ants have be en d ebared for the same 

The respondents have treated the present app.1 ic ants 

differently vic:ilatinq Art:ic].e 1 ...:nd 16 of the Constitutic:n 

of India all the other similarly placed employees (Casual 

Workers) have been c:iven chanc::e to point out personally the 

facts and figures petra:i.ninq to their serv:ice particulars 

but the sa:i.d opport:unity has not been cjranted to the present 

appl :icants Hence the action on the of the respondents are 

illecjal 	and v:iolative of Article 14 and 16 of 	the 

cbnst I tut ion of I.... di a 

NV 

W  Mj 
j" 
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4. 17 	 That the appi:icants (except applic:ant no5) 

aionqwa tn 17 aQr'eived by the lriact3.on/ac:tion of. the 

Responoents in not grant; lnçj the temr.Dorary status which has 

been granted to the juniors once again approac::hed the 

Hon b 1 e Central Administrative Tr i bun a I GLULJah at i Bench by 

way of fi 1 inc Ori No316/2000. The Hon b1 e Tr:ibunai after 

h can rig both the parties was p1 eased to cli sm:i. ss the OA wh lie 

niaking obiaervat ion that the disrn:issal of their applic:st ion 

should not preciude them from cal im:ing lawful 1 benefit: 

Edmissibi e under the 1 aw 

Pt copy of the j udcmen t and order 

dated 28 9 01 passed si. n OPt 

NO 316/2000 is annexed herewith and 

marked as Ptnnexure-8 

4 18 	 That 	the Resporiclents 	have 	const :L tLited a 

ye ri f icat ion 	committee for 	var i fir. at :1. on 	of 	engagement 

part icu :i ars 	in pursuance of court case no 	OPt 	No 3:1.6/2000 

and 	issued 	an 	identical order to all 	the 	applicants 	dated 

162001 	directing 	the aplicants to 	appear 	before the 

yen ficat ion commi ttee with all 	relevant 	documents 	( :i f 	any) 

on 2262001 	during off :ic:e hours at T.D.M.off ice Nagaon It 

is 	pertinent 	to 	mention here 	that 	the 	direction for 

reveriiic:at ion was given by the Hon h1e Tribunal 	in case of 

other 	applicants to the OPt No316/2000 not in case 	of the 

present 	applicants 	..•  

- 

.: 
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4.19. 	 That after verification of the reardsof the 

applicants the resiondents have issued again an identic::al 

impugned orcersto all the applicants on 13E301 re.iect:inçj 

the claims of the appiic::ants taking note that the applicants 

have not been in engagement uncle r the department since June 

1998 and henc::e they could not satisfy the ci lg:Lb ii :i ty 

c: r :1 ter i a as I a :1 ci down in the sch cme for conferment of 

TSM/ recJu :t ar :1. sat :1. on the ii' cases cou 1 ci not be cons ide red 

favourably. The app 1 icants beg to state that the Respondents 

have issued the order dated 1318.01 wi thout app 1 y i nc the :i. r 

m i rid and only to frustrate the h eric: e they have viol at ed 

w:i:tlfully and deliberately the d:irection issued by the 

Hon ble Tribunal in c:ase of the riresent applicant 

A copy of the said impugned order 

dated 13/8101 is annex cci herew:i. th 

and marked as Annexure*j> 9 

4.20. 	 That the app? icants beg to state that the 

present app? icants are fully cual Ifi ed for grant of 

temporary status as per sc:heme formulated by the Respondents 

as they have cc'mpi eted 240 days each and every year since 

their :in:it:ia.1 appc:intment The applicants beg to submit that 

the wr i U: en st: atements fil ed by the Respondents in the O 

No 31/2000 There was no conformity with md .i rigs 

reached by the at.thori ty aiongwi th the records producec:l 

regardi nn the :1 r engagements in some cases recor'ds 

irid icated that they were ericiagec:t more than 240 days, whereas 

:1. 1 
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in 	the 	f md incjs they were shown 	that 	they cii ci not served for 

240 	days 	The app). icants humble pray before th :1. S Hon b 1 e 

Tribunal 	that 	the c:ases of 	the 	appi ic::ants 	requ:ires a 	fresh 

re--cons ide rat ion by 	a responsi b 1 e author :i ty so that 	the 

their 	cases 	are 	fairly 	considered 	The cases of 	the 

app). icants 	shoud I. 	be entrusted 	to a 	responsib ic authority 

who 	would 	act rationally and 	rcsponsively.  After 	all 	it 

invol vee. 	to the live]. ihood 	of 	the 	app). icants 

4.21. 	 That against the 	illegal act ion of 	the 

respondents in ver:i fyinçj and scrut in i sinq the records of the 

casual workers number of OAs were f ii ed before the Central 

Administrat:ive Tribunal 	Buwahati Bench 	Since cause of 

act:ion and rd lef soupht for by the app 1 icants to those DAs 

were same q  the Hc:n b).e Tribunal, after qoing through the 

records of those OAs was p1. eased to ci ispose of the (JAs by a 

common j udpmen t and c:rcie r dated $ 9 02 wherein the Hon h 1 e 

'ry'i buna 1 founc no c:on f i rm i ty wi th the find ± ngs reached by 

the author:i ty alonpwi th the records produced regard inn their 

engagements in some c:aees r'ecoras :tno icated that they were 

engaged for more than 240 days whereas in the f :ind:inçj they 

were shown that t:h cy ci :i çJ not served for 240 days 

Hon 'ble Tribunal felt that the matters requires a fresh re-

conside rat ion by q respons:ib I.e authority so that cases of 

ci :iqibl e casual. 	1. ahourers were 	fa:i ny cons:idereci 	The 

Hon hi. e Tribunal was further p1 eased to issue app ropr i. ate 

direction to the department c.....Ic 1 ecom and the Ch i ef Ben eral 

Manager, Assam 'Ic 1. ecom Ci rc 1 e Buwah at i. to take app ropr :i ate 

steps for considering the case of these apj 1 :ic:ants afresh by 

c:onst i tut inp a responsible commit tee to go through :i t for 

once 	for a). 1 and scan thei r records and i f:in the end :i. t 
12 
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fc:und t;ese pec:ple really'ful'fil],ed the requIrement it WOLI1CJ 

:Lssue appropriate direct ion to the concerned authority for 

''conf j r'nment of temporary status and the i r absorption as per 

the scheme 

A c:opy oft he said iudqment and order 

dated 3 9 02', CA No 289/01 & ors passed 

by the Hon 'bla Ct:ra1 Adm:i,n:istrative 

"1 r i bun a 1 	Guwah at i F3ench and 	anne ::' ed 

herew:i th and marked as Ann axure- 	C.) 

422 That the applicant beps to sta;e that the 

Respondent:s act inq on the directives p i yen by the Hon 'b 1 e 

Central Ad-ministrati. ye Tribunal 8,.twahat I Eench in CA 

Na,289/01 re'-veri fLed all the cases of the labourers except 

the cases of the present applicant;s After re-verification 

the Respondents have :i. ssued an order no.RECTT-3/10/*PT - L/83 

dated 1/2/04 by which the Respondent have requl arised the 

services 61 TSMs and 27 full time casual labourers work inq 

in the different 88As By the sa:i.d order the service of Mrs 

Dcv i Ran i Pal h as also been prant ad temporary status who was 

app Ii cant no 14 :i. n GA No 3 1 5/2000 f3u t t.h a j:: resent 

applicants have not been qrarcted with temporary status 

insp:ite of the dcci" dir'ect:ton from this Hon 1e Tribunal 

A copy of the said order dated 

162,$004 is annexed herewith and 

rnar4::ed as Aiinexure-j J, 

4.23. 	 That the app:L icants bep to state that the 

.judqment and order dated 3.9.02 passed in GA Nos 28$/01 & 

Ors passed by this Hon 'hi a 'Tribunal is a iudqment in rem and 

the 	direc:tions ciiven to the respondents are 	aqua]. ly 

.1. 
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ppiicable to all the c:asua.l workers working under thern The 

i rect ion of the Hon 'bi a Tribunal is very clear 	and 

namb iguous 	fter (:ons].der:Lnq all the aspect of the matter 

the Hon 'hi a Tribunal was pleased to issue appropri ate 

di rect ion to the Dej:artment of Tel acorn and the Chief General 

t'1anaqer cssam Telecom Circle Guwahati tr..ake appropri ate 

examination of all the cases of left out casual 

J ork era The above judqment and order dated 3 902 is 

'qually a:p].icable to all the apf:lic::ants 

4.24. 	 That the applicant begs to state that the 

L ppi:i c:ants are still continuing in their respective services 
and they have q ua 1 if i ed a]. 1 requ i red qua 1 i i cation as per 

jcheme prior to 1998 but for the reason best known to the 

tespondents the:i r cases have not been cons:i.dered for grant 

pot been considered whic::h has been pranted to the similarly 

ituated employees The aforesaid action of respondents in 

not grant i ng the temporary status wh i ch has be en granted to 

the similarly situated employees and even to the juniors is 

per se i. llecal arbitrary and liable to be set aside and 

quashed 

4.25. 	 That the app]. ic:ants beg to state thatt they 

are still continuing in their respective posts without any 

termination 	On the other hand the respondents are now 

grant i ng the temporary 5$ a tus to the jun i ors of 	ITh 	a 

app]. icants 	even some of the outsiders have also been 

granted with the benaf :i ts of the temporary statuts 

The app :i. icants in view of the aforesaid facts and 

ci r'cumstances have prayed for a direction to the respondents 

14 
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td produce all the rl cv ant doc:umen ts at the t I me of hear I nq 

of the case 

That the app 1:icants bes to state that the 

rspoiden ts are now granting the said benefIts and 'filling 

up all posts of DRM wiM;hout c:ons :1 der i ng the I r c: ases The 

appi c:ant:s are now in employment: as casual workers but in 

vicw of the aforesaid c:)rcler dat:ed 13801 their services may 

be d I sc:on t i nued wi thout. giving them any opportun I ty of 

hear"ing In that view of the matter the applicants prays for 

ar interim order directing the respondents not to disengage 

from the i r present emp I oymen ts and not to fill up the 

posts of DRII t ill the disposal of the case In case the 

irter'im order is not orants the applicants will suffer 

:.rrcparable 1o; and injur'y.  

427 	 That 	this ani::lication have 	been 	fi:Eed 

bOn at ide and to secure ends of just i cc 

5 eFtouNI:)s FOR RE 1. I EF w I TH LESiL pFtc::'v 151 ON 
I'll

5.1. 	For th a tth the cI en i a 1. of ben e ti t of the 	scheme 	to 

the casual I abour'er's whom the app 1 ic::ants union represent 	in 

the 	instant c:ase is prima-fac Ic ill ega.1 and arb I trary and 

same are ii a13 1 e to be set aside and quashed 

5.2. 	Fo rthat :i. t is the settl edb 1. aw that when 	some 

ptincipleB have been laid down in a judgment extending 

crtain t::'enef its to a certain set of employees the said 

bnef:its are required to he extended with the similarly 

s ituat ed employee wi thout requ :1. ring them to app roach Hon b 1 e 

15 
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tIe court again and aça in The Central Govt should set an 

e>ample of a. model employer by extenc:Iinçi the said benefit to 

the app:I. icant... 

	

.3.. 	For that the discrimination meted out to the 

memebers of the applicants in not e>1.:enci inçj the benefits of 

the scheme and in not treat:inci them at par with postal 

eeployees is violative of crticles 14 and 16 of the 

c::o:nst:iti.tic:n of India.. 

	

1514. 	For that the respondents could not have dep r i v ed 

of the ben e fl ta of the aforesaidach eme wh :i c::h has be en 

applicable to their tel. low employees whic::h is also violative 

of Artir .[c :14 and 16 of the Const:i tut:ion of md ia 

	

5J. 	For that the impuQnec:I order datec:! 13..8..01 has been 

psaed by the Respondent wi thc:i ...t verifying the service 

rcords of the present applicants and without apply:i.ncj the:ir 

mind wh :i ch is also viol at i ye of obs erv at ion passed by the 

Hon ble T ribuna]. in judcmeñt and order dated 28.9 01 passed 

in GA No. 316/2000 in c: ase of t:h e present app ii c ants.. Hence 

the impucjnecl order dated 13..8..01 is per se illegal, and bad 

in law and 1. ia..b].e to be set as:ide and qash.. 

	

5.6. 	For that the act ti on of the Respondents in not 

camp I y i ng wi th di rec ion of the the j udqmen t and order dated 

9 2002 r. assed . in OA WOS 1 & crs passed by tb is 

Hon ble Tribunal in case of the present applicant: which is a 

j;udcjment in rem is per se 1. 11 ecal arb trary and viol at :i ye 

of Article 14 & 16 of the Constitution of India.. 
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57 	For that in any view of the amtter the imcjuqned 

action of the respcndents are not sustainable in the eye of 

law and liable to be set: aside and quashech 

The :np]1rerd craves leave of the Honble Tribunal 

to advance more grounds both 1 ecal as we :11 as factual at 

the time of hearinq of the case 

DET(U LS OF REMEDIES EXHcUSTED 

h at the app ii c: ant der.l ares that he has e>ha.:ted 

all the remedies avail able to them and there is no 

alternative remedy ava:i 1 able to him 

7 MATTERS NJT PREv3: OUSL.Y El LED OR PEND I NB IN NY OTHER 

COIJR. I 

The aç:c±licent further declares that he has not 

f:Lled previously any application writ petition or suit 

regard in p the p ri. even c es in r esp cc t of wh :1, ch th I s 

appl icat ion is made before any other court or any other' 

Der::h of the Tribunal or any other authority nor any such 

aplicatic'n writ: petition or suit is pending before any of 

thr 

B REL I FF SQL BHT FOR 

Under 	the facts 	and ci rc::umstanc::es 	stated above 

the app :t icant 	most respectfully preyed 	that the 	instant 

appl icat:i.on 	be 	admitted rec:ords be cc], led 	for and 	after' 

hear ing 	the parties on the cause or causes that may be shown 

and on perusal 	of 	rcords 	be c rant 	the 	'follow i nçj ret Ic fe 	to 

th app]. ic.ant. 
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8 1 	To ci :& rec i; the Respond ants to comply wi th the 

ud.cjmen t and c::rd e' dat ed290.2001  p sed in OA No 3:16/00 

wi th in a st I puT ated t I me frame as has be en done 1. n c: ase of 

Srnti. Devi Rani Pal 

82 	To set aside and quash the impugned order dated 

13 B 01 

To direct the respondents to extend the benefits 

of the casual labourers (qr'ant of temporary status and 

recu Tar :i sat ion ) scheme to present app tic: ants and to 

r'ecularised their se rvir:es 

8,4. 	To di rec:t the Respondents to comply with the 

ci I rect ion of the judgment and order dated 39 2:002 passed in 

VA Nos 289/2001 & Ors passed by th is Hon ' b 1 a Tr :i buna :t in 

case of the pr'esent applicants 

Cost of the app 1 icat ion 

Any other relief/reliefs to which the app lic:ant is 

ent i tied to under the facts and ci rc:umstanc:es of the case 

and deemeci f ii-  and proper.  

9 iNTER I NI ORDER P R(YED FOR 

Pendinc 	disposal 	of 	this 	app]. ication 	the 

applicants pray for an interim order directing the 

respondents not to fi 11 up any vacant posts of Dai ly Rated 

• Madoors w I thout first consider :i nq the case of the  

appl icants The app]. icants further pray for an interim order 

• di rec t ion the respondents not to cii sturb the i r se rv I c:es and 

to allow them to continue in the i r respec: t i Va pos;s dur :1. ny 

e pendency of the case 

4' 
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VER .1 F ICAT I ON 

Doraacted abc ..kt 33 years son 

of 1  son of Ja&iahari a I Dewra j a resident of Kh api anQkuc:h I 

District Nacaon cio hereby solemnly affirm and verify that 

the statements. made in para- 

qrahs 	9,j kZ 	are true 

my 	I.:nO.I I ecic)e 	and 	those 	made 	in 

parEçjraphs k 'T\& ?? are also true to my 1 eçal 

ad vi c: e andth e rest are my r1u(n::) 1 e submission be fore the 

Hon bie Tribunal I have not suppressed any material facts 

of L.he case 

And I siqn on this the Verification on this 

t h e 	 q UXA of 2004 

Siçjnature 



NNEXUREH I 

bsorp ti on of Casual L aturs 
3preme Court d:irec::tive L)E::artment of lelec:orn t;ake bad: all 

CL3sua 1 Ma:'.doors ti..ho have be en d i senq aç ed after 30.3. 85 .  

In the :ftApreme Cc::L.trt of india 
Civil CJr-icinai Ju r:is::iction 

Writ; Petition c 	to 1230 of 119 

Rpm Gopal & or's 	 Pettioriers 

-versus 

tin I on of md :1 a & o rs 	 Respond en 

W:i fj 

Wirit F'et:Lt:ic:n Nos 124) 1:4$ of 	1986 	1:7 177 and :248 of 1988 

Jarit Singh & ore et: 	etc . 	Petitioners 

VeI'E•t.tS- 

Un ion of mi a & ore 	 Respondents. 

€3RDER 

We 	have 	hear'c:t c:cunse 1. fc::r the pet i t :ic:rers 	Thoucjh 	a 

count;er affidavit; has been filed no one turns up for the Union of 
India even when we have wei ted for more then 10 mini....t;es for 

appe artnc: e of counse :1 for the tin ion of I nd I a 

The principal cit enati on in these peti tic::'ns under (rt 
32 of the Const i tut ion on b eh ci f of the pet :1 ti one re Is th at they 

are wcrl.:: inca under the Telecom Department: of the Union of Ind i a as 
Casulallabourers and one of them was in eml: 1 oyment for more then 
four years while the others have served foe two or three 
years I net cad of rec4u 1 ar is :1 nq them in emp I ovmen t the :1 r se r'v ic: es 
have hin terminated on Thi th September 1 98B. it is contend ed 

that the princpie of the dec . .sion of this Louri: in Datly Rated 

Casual Labour VSn Union of :I:nc:t:i.c & ors :1988 (I ) Sec::tion (122) 
squ are I y app ii es to the pat i I: loner thouçh that was rend a red in 
caseof Casual Employees of Posts and ...ci e'g raphe Cap artmen t. 	I t 

is 	iso contended by the counsel that the decision rendered in 
that case also relates to the re:t:::c:m Department as earlier Posts 

and Tel ecraphs Depai....t;ment was c:ovcrinc both sect; ions and now 
Telecom has become a separate department We f inn from paraçjraph 
4 of the reported decision that commu ... ication issued to General 

Manaçerr; Telecom have been referred to which su:port the stand of 

the patitioners 
By the said Judçment this Court said 

We Cii rec: t the respqci en ts to prepare a sc::h crne on a 



rat: ic:ra:t 	for alsorbinq as far poss:ibi a the casual 1 abourers 
whc:: have b a en c:on t; :1. nuous 1 y work i nc for more th an one year in the 
posts antJ Ta 1 eq raphs Dei artrnen t 

We fin::l the tho..tçjh in parac:raph 3 of the writpetition 
it has been assertEd by the pet:t:joners taey have been 
wor.:inç 	mc:r'e than one year 5  the counter affic:av:it does not die 
pute 	t h a t petition No distinction can be drawn 	between 
p e t i taonare as a c:: lass of employees a n d those who were before 
this court in the reported decision On principles 5 therefore 
the benefits of the decision must: be taken to apply to the peti -
t ion a re. We a ccard.irigly di rec: t: that th a respondents shall p r'arJ a r e 
a scheme on a rational bas:Ls absorb inc as ian as prac:tical who 
have continuously worked for,  more than one y  e a  rl  in the Telecom 
Deptt; and this should be done within six months frc::m now After 
flp scheme is formulated on a rat:ional basis 5  the claim of the 
pet :k t;:i_onèrs in terms of the scheme should be worked out The writ 
petitions are also disposed of accor'ciinq1y Ther'e will be no 
order as tocosts on acc::ount of the facts t:hat the respondents 
counsel has not chosen to appeai" and contact a ...;he t:ime of 
hearirq though they have filed a cot ........

,pp eff:jrv:i.hn 

Sb / .... 

( R ...... anath 	:i.r:a) S. 

NatL i)lFii. 

April 17 i99ø 
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INNEXURE •r 

CASUAL LABOURERS (GRANT OF TEMPORARY STATUS AND REGULARISATION) 
SCHEME.. 

1.. 	This scheme shall be called "Casual Labourers( Grant of 
Temporary Status and Regularisation ) Scheme of Department of 
Telecommunication.. 1989" 

2. 	This scheme will come in force with effect from 
1.10.89. onwards. 

3.. 	This scheme is applicable to the casual labourers 
employed by the Department of Telecommunications.. 

4. 	The provisions in the scheme would be as under. 

Vacancies in the group D cadres in various offices of the 
Department of Telecommunications would be exclusively filled by 
regularisation of casual labourers and no outsiders would be 
appointed to the cadre except in the case of appointment on 
compassionate grounds, till the absorption of all existing casual 
labourers fulfilling the eligibility qualification prescribed in 
the relevant Recruitment Rules.. However regular Group D staff 
rendered surplus for any reason will have prior claim for absorp-" 
tion against the existing/future vacancies.In the case of illit-
erate casual labourers,the regularisation will be considered only 
against those posts in respect of which illiteracy will not be an 
impediment in the performance of duties..They would be allowed age 
relaxation equivalent to the period for which they had worked 
continuously as actual labour for the purpose of the age limit 
prescribed for appointment to the group D cadre, if required.Out 
ide recrultment for filling up the vacancies in Sr. D will be 
permitted only under the condition when eligible casual labourers 
are NOT available. 

Till regular Group D vacancies are available to absorb all 
he casual labourers to whom this scheme is applicable, the 

casual labourers would be conferred a Temporary Status as per 
the details given below. 

Temporary Status.. 

I) 	Temporary status would be conferred on all the casual Ia- 
bourers currently employed and who have rendered a continuous 
service at least one year, out of which they must have been 
Engaged on work for a period of 240 days (206 days in case of 
offices observing five day week).. Such casual labourers will be 
designated as Temporary Mazdoor.. 

ii) Such conferment of temporary status would be without re-
ference to the creation / availability of regular Gr, D posts... 

hi) Confèrment of temporary status on a casual labourers would 
not involve any change in his duties and responsibilities. The 
engagement will be on daily rates of pay on a need basis.. He may 
be deployed any where within the recruitment unit/territorial 
circles on the basis of availability of work. 

iv) Such casual labourers who acquire temporary status will not, 
however be brought on to the permanent establishment unless they 
are selected through regular seltion process for Gr. posts. 

H 
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6. 	Temporary status would entitle the casual labourers to the 
following benefits : 

i) 	Wages at daily rates with reference to the minimum of the 
pay scale of regular Gr,D officials including DA,HRA, and CCA. 

!) Benefits in respect of increments in pay scale will be 
adm:issible for every one year of service subject to performance 
of duty for at least 240 days (206 days in administrative offices 
observing 5 days week) in the year. 

Leave entitlement will be on a pro-rata basis one day for 
every 10 days of week.Casual leave or any other leave will not be 
admissible. They will also be allowed to carry forward the leave 
at their credit on their regularisation. They will not be enti-
tled to the benefit of encasement of leave on termination of 
services for any reason or their quitting service. 

Counting of 50 X of service rendered under Temporary Status 
for the purpose of retirement benefit after their regularisation. 

After rendering three years continuous service on attainment 
of temporary status, the casual labourers would be treated at par 
with the regular Br. D employees for the purpose of contribution 
to General Provident Fund and would also further be eligible for 
the grant of Festival Advance/ food advance on the same condition 
as are applicable to temporary Gr.D employees, provided they 
furnish two sureties from permanent Govt. servants of this De- 

partment. 

Until they are regularised they will be entitled to Produc-
tivity linked bonus only at rates as applicable to casual labour. 

7. 	No benefits other than the specified above will be 
admissible to casual labourers with temporary status. 

B. 	Despite conferment of temporary status,the offices of a 
casual labour may be dispensed within accordance with the rele-
vant provisions of the industrial Disputes Act.1947 on the ground 
of availability of work. A casual labourer with temporary status 
can quite service by giving one months notice. 

If a labourer with temporary status commits a miscon- 
duct and the same is proved in an enquiry after giving him reaso-
nable opportunity, his services will be dispensed with. They will 
rot be entitled to the benefit of encasement of leave on termina- 
tion of services. 

The Department of Telecommunications will have the 
power to make amendments in the scheme and/or to issue 	instruc- 
tions in details within the framing of the scheme. 

13 
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ANN: XURE: 3 

No29 13/99-S"rN II 
Soy a rnmen t of I nd i a 

Dapar'tc ant of Tel ecommun icat ions 
banc::riar Ehawan 

Section 
New Dc 1 h :i. 

Dated 1.9.99,   
to 

All Ch:iet General danac:fers }ei.ecc:rn Liv'c:les 5  
A11 Ch:ief (3anerai. Manaciar'c Telephones District;, 
All Heeds. of other Ac!min:istrativc Offices 
A ll the IFAs in Telecom. Circ:les/D:istricts and 
other Administrative Uni ts 

Subc Recju.i er'.i atic:n/crant of temporary status to Casual 
Labourers recardino 

Si r 
I am di rected to refer to E at t: e r No.269 -4/93- STN - 11 cl at ad 

12299 circ:uieted with letter Nc.26913/99-"STN-II dated 12 .299 
on the cub j act mert i onec above 

In the above re 'Fe rred I a ; tar th :i <•'. 0 1 f ice has cone eyed ;:p: ro -" 
eel on the two items one is grant c::ft emporary status to the 
Casual Labourers a I I cib 1 a as on 1 8 98 and anothart on reç4u I an 
cation of Casual Labc::urer's with temporary status who are el :icible 
as on 31 	Some doubts have been raised rear'dInc data of 
ecf fact jf these deL:i ci on 	It Is the re fore c: I an ti ad t;h at in c: ace 
of qriant: of temporar'y status to the Ca:LIal i..abourci... .the order 
dated 17,99 will be effec::ted wef. the date of issue of this 
order and in c: ace of raçjt..t .1. a rica 1: ion to the t empora s ta tus a 
Nazdoors el.ic:il:-le 	as on 	397, this order w:i. 11 	be affected 
weT. ih4.97. 

Yours tai thfu:t ly 

(HARDAS S I NGH 
ss :r STANT r. RECTOR GENERAL STN ) 

Al I Tec:)c.n:secj Unions/f2eciarations/Assoc:: S at ions 

( FIAFU)AS S I NSH 
ASS I 8'I'Ai'JT 1)1 RECT OR GENERAL: (SIN ) 

r;'~/ 
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(4TIE)JJ.FE4L 
EX .1C1 

C18l.b4L L.6BC)t.JERS GR(NT OF TEMPc:RiRY STAT.JS AND REGLJL.R I sr ION 
• SCHEiE. 

jrj' 	/C 	;r' 

I am d i rec: t cci to re fe r to the sch eme on the above 

su 	.t i esud by this off ice vi ci a letter No 45-95/97 SPb 1 dat ad c:  
124L91 and &"9/9i •SP-I dated 30 1192 as per which full time 
c au i. .1. al:: ou re rs who we re i n amp .1 oymen 1; as on 29.11.89 were 

to be conferred 	P1pn ary 	 on satisfying other,  

.licj iil.:€:i I :i ty condi. t. loris 

he 	c:uest; ion 	of 	ext:end i.nc the 	t::enef it; 	of 	the 

those ful l time casual labourers who were ençaqed 
/r, couited after 29 ii 89 has been cons:idered in the office in 
tVe 1 ic1ht of thejudQement of the CT Earnakulam J3enc:h delivered 
cin 

 

14.3.95 in O.A.750/94 

It has been dec:i.ded the .f: u f 1 time c::asual labourers 
rc:ii:ited after 29ii. B9 and up tc::i 1lL993 may a:lso be ::onsidcred 
fdr 1he crant of benefit; under the shema 

This issue with the approval of I3 and F.A.vide 

Dy. .Ic: 2423>95 dated 9.10.95. 

 

p 

 



ANNEXURE-5.  

IN i••iE: c::NTRPL ADMINISTRATIVE TR i 8LL. 

•Or:icinai Application NoV. 107 of 1999 and ot:hers 
)?j:e of cJecsaon 	This the 31 at day of cuqLtat 1999 

The l-k::n 'bie Justice DNBar,.tah Vice—Chairman.  

The -on 	: e ii" ..S L. Sanc :t yin , Administrative Memb a r 

O'I 	No1 077:1.998 
Shri Subal Math ar'icl2/ others 	 (ppi ic:anta 
Ly (ovocat:e hr. j.L. iych'fjT' and hr. 1Lnanda 

versus 
; The i.Jnion of India and others 	 Resnondenta 
Ey Advocate Mrz B.C. Pathak, dd1 C.G.S.C.  

2. ,  O( 	No 112/1998 
r11 mdi a Telecom Employees Union, 
Line Sta'f' and Erc:' D and another 	 PDp 1 icants 
By cdvoc:at:es MrI3K Sharma and Mr,.SSarma 

versu 
iJn :L on of . no a and others 	 kaspond en 
Sy cc:l voc: ate Mr Mr 	Deb Roy, Sr 	s c 

3 ONo 114/1998 
,l].India Telecom Employees Union 
L in a St a'f -f and 9rou ....D and another. 	 ipp I i can 'hc 

By f1dvoc:a as Mr. B.K. Shar'ma and Mr. S8ar"cna 
..... Vfl'1::.AS 

Tb a Un ion of Ind I a and oth a 	 i::kespcDnd en 

iy Advocate Mr. A.Deb Rcy, Sr C.G.S.C.  

4 OANo :1, 18./1998 
Shri Shuban I-(alita and 4 others 	 AppI icants 
By Advoc::atas fir. J.L. Sar"ka,r, MrMC:handa 
and Ms N 	9os; am i 

vera'.... 
Tb a Union of I rd i a and oth a i's 	 Respondent 

By Advocate MrADeb Roy, Sr. 

51 OANo 1/1998 
Shri f(ama 1 a Kant a Des and 6 othe 15 . 	Applicant.  

By Aovocates F1r. J . L. :,ari'::ar, MrI"lLhanad 
and Ms . N.D. Goswamin  

versus 
The Union of Indi a and Others 	 Raapondenta 

By Advoc::ate MrEC Pathaf:: 

	

1Sit19'8 	
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• 	All Inc::ia Telecom Employees Un:ion 	and 	aru:ther 	Aprj1ic:arits 

By Advc:catas MrJ3,K,Sarma MrSSarciia and Nr,UKNair.  

The Uliic:ir'i 	of 	mcii a 	and 	others , 	RespcDndents 

By Advoc::at;e 	Mr. 	B.C. 	Patha Acid I 0G.SC. 

7. O.A.No 135/98 
All India r?:iecom Employees Union 
Line Staff and Group—B and 6 cDt:riers. 	..... AppI Ic: ants. 

By Advocates Mr .B,K. . Gharma Mr S.Sarma and 
Mr .  U K . N a. I r 

versus 
The Union of India anciothers. 	Recoic:Ierits 

By Advo::atc? Nir.A.Deb Roy q  Sr. t,G.13.C. 

B. O.A.No 136/:1998 
c•:t. 1 bdia Tel ecom Emp lcyees Un:i.on 
Line Si; aff and Spoup — D and 6 others. . . . . App 1 c::an ts 
By Advocat:es Nr.B.K.9harma. Mr.S.Sarma and Mr,U,K,Nair. 

-- versus 
The tin ion of Ind :1 a and others 	...... Respondents 

By Advoc:ate Mr A Deb Roy, Sr C B B.0 

9. c:tA,Nc:. 141/1998 
All India Telec::c:im Emplc:iyees Union 5  
L. inc Staff and Grou.p--D and another 	..... App 1 icant a 

• 	By Advocates 1r.}3.KSharma Ir',1.9arma 
and Mr,t.J,f::,Nair.  

versus 
The Uriion of md a and others 	 . Respondents. 

• 	By Ad von ate Mr A Deb Roy,  , Sr .c .e. s . 

•I 
• 	All I nd i a ic 1 ec.om Emp :t oye cia Un ion 

Civil Wing Branc:h. 	 ......... Appl:icants. 

By Advoc ate Mr 13. Ma 1 ak an 
versus 

The Union of India and others. 	 Respondents. 

By Advocate Mr,B.C. Pathak 5  Addi Cc3.s.C: 

	

:11. 	fl(:i, No. 145/19913 
Shr:i. :Dhani Pam BeLa and 10 others. 	. . . . Applicants 

By Advocate Mr. I Hussain 
- versus - 

The Union of ml a and others 	 ..r.fletaponden ta. 

By Advocate Mr.AJ)cb p0-., Sr. 	,c3,s,9. 

	

2. 	13.A.No. 192/1998 
All India Telecom Employees Union 5  

• 	Line Staff and Group .... B and another 	...... App 1 Ic: ants 

By Advocates Mr.B.K f3harma 5  Mr,S.Sarma 
and 'ii-,tJ,1(.Na:j.r. 

iic Un:ion of :inc:tia and othe 
By Advc:ic:ate i1r,A.i)cc: i1(Dy 5  

20 
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i3 	OANo223/1993 
Al 1 	mcii a Te I ecom Employees Un i c:n 
L in e 	Staff 	and Grc:l.cp 	B 	and 	anoth 	r Applicants  
By aivoc:ates Mr. 	ECKSharma and Mr'SSarma. 

versi.cs 
The 	t.Jn I ;jn 	of 	I rid 1 a 	and 	others ReSpofldEfl te. 
By Advocate 	MrADeJ::i 	Roy, 

All 	:rricJia Telecom Employees Union, 
LinE:' 	Staif 	and 	Sr'ou: 	1) 	and 	enotrier App 1 ic:ants 

• 	By 	edvoc:at:es Nir. 	B.K.Sharma 	and 	MrSSar'cna, 
MrLJJ<.na:ir 	and I1rDf(Sharina 

Ver'Lts 	- 
Tb e lJn ion of 	.1 nd I a 	and others Respondents, 
By Advocate MrBCPathakAddl, SrCGSC. 

15 	OANo.29/1998 
All 	India Telecom Employees Union, 
L inc Btaf f and (3roup-D and arothc r App 1 Ic: ants 
By advcx:ates Mr. 	}30K,Sriarma 	and MrSSarma, 
and MrUSiErria 

versus 
The 	L.In ion 	of 	india 	and 	oth ' ra Respond en t. 
By Advoc::ate MrBCPathak,Addl. 	SrCGSC. 

0 R D E P 

E..JAHJ 	(/C 
Al 1 the above app ii cents invol ye common quest i rn  of I  aw 

and a cn ii ar facts. Therefore we propose to dispose of all the 

above app lic• at I ona by a common order 

2 	 The All I nd .i a Ic 1 ecom Employees un I on is a rcc::ogn I sed 

union of the Telec::ommunic:atic!n Departme rct This union tai::es up 

the c: ause of the members of the said un ion Some of the app 1. :1 

cehts were aubmtted by the said union, namely the L:ine ff and 

Grt:up-D emp :u o:'e  es and some other api:: lic an ion were f II ec:J by the 

casual emp I oyees individually. Those app. ii cat ions were f ....1. ed as 

the casual emp 1c'ees enriaped in the Ic 1 ecommun icat I on Department 

came to know that the services of the casual Ma:zdoors under the 

r'eisponden ta were likely to be t e rcr......'e ed wi th ef fec t from 

1.6.1998. 	The appli. cents in these appi :icaticns, pray that the 
21 
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respndents be direc:ted nc:rt: to :tmplement: the dec:i sion of';ermi 

nating the serv ic: es of the c:asue. 1. Mezdooj"s , but to grant them 

similar benefits as had been qrar ted to the etnioyees under the 

Department of Posts and to ext end the ben a fl ts of the scheme 

namely c: si.tal Labourers (Ctt of Temporary Status and RecuJarisa" 

titDn ) Scheme of 7 11 199G to the c::asuai Naadoors conc:eerned 

p_ so, 	howevar, 	in 	O.A.I'J29/1998 there 	is no prayer 	aqainat 

the order 	of term:inat:i.c:n In 	O.A. 	t'Jo 	141/199B the 	prayer 	is 

aqainst the c:anc:el 1 ation of the temporary status earlier cjranted 

to the appi icants havinp c::onsidered their ienc:tth of services and 

they beincj fully coverecJ by the sc:heme. rccord:inj to the app1 - 

c:: art to of th Is. 0 the c: anc a 1 1 at ion was made w I thc:ut p 1 v i. nci any 

notice to them in complete v:!.oi t:i.on of the pr:inc:iples of natural 

and the rt.tleshcldinc the field. 

3. 	 The :aj::tplic:anto state that the c:asual 	Ma:zdc:oors have 

been cont.:inuinq their service in different office in the ipart 

ment of 11ecommunic:aticn under cam cii-r:l€ and N.E. Circle. The 

Bolt.of India, M:in:i.stry of Cammunicat:ic::n made a scheme knc:twn as 

Casual Labourers (Grant of Temporary Status and flepul arisat:ion 

Scheme This scheme was c:omrnun Ic ated by :i etter Nc. 2691 i/B9STN 

dated 7/11/89 and it came in to c:tper'at:ictn with effect from 1989. 

c:ert a in c: asual. amp loyees had been pt yen the benefits under the 

said scheme such as conferment of temporary status wactes and 

daily wapes wi t:h referenc::e to the m:inimum pay oc:al e of reclu). ar 

(3roupD emplr:yeas :includmnq D.A. and HR> Later on by letter ,  

datec:I 17, 12.1993 the Gc:vernrnent of :tnd:Le clarified that the 

bnafi to of the scheme should be confined to the c::st..tal employees 

who we re enpap ad dun rtp the period from 31 3 .1985 to 22.6.1988. 

Iot;evar, in the Department. of Poots those casual labourers who 

were encjeoed as on 29.11 89 were granted the benefits of tempo-' 

rkry status on satisfying the e3. i.c.jibi.l i,ty c:r:iteni.a. The benefit:s 

Hc 
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We f .AT•'• 1hr extndecJ to the csL.u1 labourers of the Der. T'bmGrlt 

c'•f P o s ts as on I . 9 93 pursuant to the jLu:c:jen'eii°L; of the Ernakularn  

Br?Ch of the T'ri.bur.I passed on 13.3.1995 in No70/194 

fF(? present. apr ::1 :ii:rts c::1:in t;ha . i: thebr c.f:j.t:. extended to the 

¶::•3.Aa3. employees tc:rk irç under t h e L)e::i't;nent of Posts are : i able 

c: : be extended to the c::a.tal ern:toy?es AJc::r':: :iric in the I°elec::o 

pepartment in viei of the fact that they are sim:i larly situated,  

ns rc:tinQ was c::ione in t:!eii  by the authoraty they ap- 

p rp ac: ed 	t:J :i s •1• T'1 b uii a :t I: y f I 1 1 r çj C) P 	No.s 302 and 229 c f 	1996.  

this Tribu ii al by order datec: 13E3 1997 ci:irec:ted the r'e:.pondents 

to q :1 ye simil ar F:ene'f i t:s to the app.1 ic:aita in th::;e two 	ap:l ic:a"- 

tibns ae. was pi. van to the casual 3. aurers workipg in the 	Dc--  

prtrnent of Posts It may be naned here that some of the 

casual employees in the present: Os were 	p:Licante; 	in 

and 229 of 199:: The app:i icants state that instead of 

conplyinçj with the threc:tic:n cjiven by t:iiis Tribunal their 

se i-vices were terminatec:I with efiecb from 1A.1998 by oral c:rder.  

::rciincr to the appi :icants such order was I). lapal and contrary 

to the rules Situated thus the applicants have approached this 

1 r.ibunal by f:i3.:inc the :::trasent: Ocs. 

At the time of admiss:ic::n of the appi tcations 	this 

Tribunal passed interim crders On the stranpth of the int:erim 

or'iers passed bythi this Tribunal some of the app Icants are still 

w6r4::inp f1owcver, there has been complaint from the appi ic::ants of 

some of the DAs that in spite of the :inta rim orders those were 

npt p:i yen ecyffec::t to and the authori t:y r'efflained silent 

The cc:nt.ention o'.he respondents in all the above DAs 

is th t the Association had no author :i. ty to represent the so 

clal led casual amp] oyees as the cast.a.l emp loyeas are not members 

of the un ion L in a Staff and Gruup--D The casua]. amp 1 oye as not 

be:inp ranul ar EloVarnment servant, are not ei:iq :ibl a to become 

4jJc 
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(a+(11ber's c5''r•  of fic. e bearers to the st;ff union. Further, 	the  

i spondents 	 h av e 	s b at eci (;Pi t the n ames of th ec : as iva I 	ernl::Y  l.c/e?E. 

t1r!3.sl1eci in the a::pi ic.!'t:i.ons are not vr':Lt1abi€?q because of the • 

lick of :rt i.cu1ar . The r''cc::rd. 	according to the 

: 	 . 	 . 

: rvai 	•t;hat. some of the c:ask.ia..1 emp 1o'?es w ere ne'IPr 	erced 	:y 	• 

thEe Department. 	In fc:t enquiries in to th I r ericigecnent as 

I 
 c:as..ai employeeesare in f:T 'c:. crss The respc:ridrts just: :1 fy the 

act ic:wi to c}ispere wi th the services of the c:aua1 employees c:ri 

tI- e (ro.And that they were ercac eci purely on temporai 'y be1IS tO' 

spec: :iai requreme n t c:/  f•  speci iii.:: work . The respc:>nderits 1ur'ther 

state that the casual emp :t:e3 were to be r: senciaped When there 

wa6 no further need for continuation of th.. ir servic:es Besides 

t:he respondents also state that the l::reser'; app I :icants in the 

Os were enQaped by persons hav:np no author:i ty 	and without 

Tol lowing the formal procedure for apointment/en8acement 	t4c- 

c:irdinq to the respondents such casual employees are nc::t enti tied 

to re-enqacjeme nt or r'equ.L arisat ion and they can not net the 

SI'lefit of the scheme of 1989 as th is sc::heme was retrospective 

anti not pr'c:spect:i ye The scheme is app:1 icabl ec:n lyt;h the casual 

emjbloyees who were enpaqed before the scheme came in to effect 

The respondents further state th at the c:: asue 1 emp 1 aye es of the 

Tel ecc:mmunicat; ion :Oepartment are not similarly placed as t;hose of 

the Department of Past s The respondents alsci%tate that they 

have approacned the Hon hi e Sauhati Hiçh L.ourt acainst: the order 

• of the Tribunal dated 13.8.1997 paSsed in O.A. No.:0$ and 229 of 

199 !he app). icants does not dispute the tac::t that ape inst the 

order of the Tribunal dated 138 1997 p ,E.sed in O.A.Nas d$ and 

i229 of 199 the respondents have ti. ed writ app). :i.cation before 

the Hon ble €3auhati Hich Court; However arc::ordinp to the app). i 

c::iats no inter:i.m order has been passed ec:eirist the order of the 

Tr:i.bunal 
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We have hearc 	MrBJ(Gharma 	r iL,ark.r. Tii'I. 

Hussa:Ln and MrBialaar learned counsel appearinp on beh1.'f of 

the appl:icants and also M.Deb Roy, learned 	 and 

MrBC 	Pathak learned SrC Y3SC; aopearinq on behalf of the 

resorident s 	The learned counsel for the applicants diF:.Ate the 

c laim of the respondents thtie sc:harne was retrospect: :i. ye and 

not prospec:ti tie and. they also submi tthat it was up to 1989 and 

then ext end ad up to 1993 and the re after by subsequent c :i. r'c:u I ars 

Acc:ordinn to the learned counsel for the appl ic:ants the scheme is 

a15o applicable to the present applicants.. The 1earned counsel 

for the app 1 can ts furth a r subm t that they have documents to 

show in that connec:tion The learned counser for the applicants 

also submits that the respondents can not put any cut off date 

for imp 1 ementat ion of the sc:hema inasmuch as the ('pax Court has 

not q I van any such cut off date and had Issued 	di rec t I nfor 

co ferment of temporary status and subsequent 	repu :t r i sat ion 

to those casual workers who have completed 240 days of service in 

a year.  

kin hear:i.nc the lear'ned cciunse I for the partIes we teel 

that the applications require further examination raQardinp 	the 

ftua' position 	Due to the paucity of material it is not 

poss:ii:3le for this Tribunal to come to a definite conclusion We 

therefore feel that theb matter should be re-examined by the 

respondents th emse 1 yes t ak I nq in to cons I tie rat :i. on ofte subm I s-

sions of the Learned counsel for the appi icants 

S. 	I n view of the above we dispose of these app1 icat ions 

with direct:ion to the respondents to examine the c:ase of each 

applicant The applicants may file representations ind:iv:iduai ly 

wi:thin a period of one month from the date of rece:i.pt of the 

order and If such representations are fiLed individual ly the 

rs.ctndent;s shall sc:ritinise and examine each case in consu:Lta" 

25 
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t:i:i 	wi. 'i:i 	t;h* 	rec::'(: 	c:! 	;hr'€tter r:.s 	i'a.1c2.ned 	ci'der 	c:n 

iei:t 	c:: 	ac:h ce withIn 	pei'.c:ci c:f 	J. 	months thereafter' 	Ihe 

interim order passed in any of the cases shall remain in force 

Ii. the ci i sposa I c:rf 	a 	represent at tons 

(J 	to c ol L C:? 

SD,' Vi CE CF. 2  IRMAN 

SD 	ME:MC3ER (P) 
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Bfl}RL 	 TflWI[E 1ThRJDIF1UJWL 
+!i1lI I-IfEE11U}i+I 

Original ( .:)pp. icat:Lon N:299 of 1996 

an ci 

302 of :1996 

Date of cDrder 	Th:i.e the 13th day of (uç-ust1997n 

jut:i.ce f3l"r'i t)l\lDarLkah 

c:tc'€.No299 of 1996 

A ll India T].ec:om E mployees tJn:ion 

Line Staff and GroupD 

Aesam Circ1e Ouwahatl & Others 	
cpr1ic:afltS 

Unior' of mdi a & Ore 	
Reepcndeflten 

0 	lc,30: of 1996. 

1'•i :I:nd:i. E. Te:iec:c:mi En1::1cyeS LJn:ion 

L ire 'aff and Or'c:up 

Asam 	ii1e 5  (3uLJahati 	Otleie 	 . (pp:1ic:antE 
c: 

 

V e rsus 

Un ± on of India & Ore 	 Reepofld en 

dvc:ate for the applicantsShr I3K Sharma 

S_il 'i. S. Sh ar m a  

dvoc:ate -for the respondeflt5f3l' j 
½K Choudhury 

cic:[l. 

ORDER 

iFU.JAHJ (VC 

Dc:th 	the app]. i.c::at ions invc:],Ve cnrnfffl quest ion 	of 	law 

and sim:i. lar facts..In bo:h the a )l1c:at ions the aP11ant5 have 

3LYj 
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prayed for a cii r'ectIc:n to the re.::ondent:S to give them certair 

::r:fit:r whic::h are ::c:inc çi.ve1• to °Fir cc:unt?r .• parts wc:r"::inQ 1' 

the Post:al r)?partcn€rt The 'fac:ts c f the c:ases are 

1 	 U A 	•r'k) %ø% ./:> h as b en f :1 1 ed by A 1 1 	India Telecom  

Emj:: i:yeS Jn ic.r' 1.. :Lr'e Staff and -safn (..:Lrc: 1. ? i&it i. 

r1Diesented by the Secretary Shri J.N.Mishra and also by E:hr':L 

(.Jpen Pradhan, a c::as..ta1 [abc..trer in the office of the Div isional 

Encjir3E?r, &:Lt&mat:. In D . A.299/9 the cise has been f:i ie:t by 

the same Union and the applicant No. 2 is also a ca.u-al lab ourer 

The app] i cant No I in o. A. No.299/96 represents the interest of 

the casual labourers ref a rred to Annexure"A to the (Jr :i gin :1 

Application and the app]. icant No.2 is one of the labourers in 

Annexure - A Their crievanc:es are 

2. 	
They are work ing as casual labourers in tc.?DePartP.ent 

of Telecom under Ministry of Commun:i.catiOn They are similarly 

ituated with the casual labourers wor4::incj in the Department of 

xata.i Department under the same Minist:ry bimi larly the members 

of the applicant No 1 are also casual :tabourars working in the 

telecom Departinent They are also 
s i m il ar ly s:i.tuated with their 

c:::oun tar p arts in the Pc:st a). Department They are working as casual  

1. albourers However the benefits which had been extended to the 

c:asual : abourers work:iric 	in the Postal Department unde rthe 

Min:i.stry of C . ommunications have not been cive n to the casual 

I abourers CT the 3p.l...ants. unions. The app). icants si:ate that 

pursuant to the judgment of the Apex Court in da:i ly rated casual 

labourers emp] oyed under Postal Department vs Un ion of mdi a 

0:. reported in (1908) in sec 122 the Apex Court dirEctd the 

department to prepare a scheme for absorptic::n of the casua:l. 

labourers who were c:ont ir'iu::iAsly wor'k ing in the department for 

more than one year for piv:inç: c:ert.an hene'fitS 	Accord ang.iy a 

h me 	- 	c-pal d hy 41 c D'I 	n 	f 	- 	I n 	b ii a r t 
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t3 the c: a:-ua I 1 abo.r rs wh o had rndred 240 days of service I ri a 

year . Thereafter many wri t pet i t I o r •; had been f i I c:1 by the c: aska i 

iabour'Gr'S working unoer the c3epartm?flt of 1eIecofflh1Ufl1Ctir 

before the Apex L.our; orayiflcj for directinQ to cive sn:i..I' 

ben •f 1 ts to th eci a a was extended to the c: as..a I 1 abc:u..tre rs of 

L)Ep.T'tf1flt 	of 	Posts. I hose c:a.s were d isposed 	of 	in 	sicni I ar' 

t:TT)3 as in the judgment of Dai .iy Nat:d (..asuaJ. 	L..ab:Dur?r1: (LPt')  

. pe x Coartq after cor; i clei ' . nq the entire mat; t er ci i rec t ed 	the 

Department 	to cive the similar br?f1t to the c.aual 	:ta'i:oLtT'ra 

work ing under the Telecom Department in simi jar manner Pursuant 

to the said judgment the Ministry of Communicatic.fl prepar'ed a 

scheme known as Casual Labourers:. (Gra.!it of Temporary Status and 

reqularisation)hfl' on - 11 S9 Under the said scheme certalfl 

benefit; had be en c: ranted to the c asua]. 1 aboure ra such as confer 

mert of temporary St atus Wages and Daily Rates w :1. th ref e rence to 

the min:imurn of the cay scale etc:: Thereafter, by a letter dated 

170.93 certain clarification was :Lssued in res:Dect 01 the scheme 

: n which I t had been et :i pu). ated that the b ene f I ts of the scheme 

ibuld be confined to the casual labourers engaged during the 

period from 31 3 1 98E to 22 	1989 Onth the other h aid the casual 

1 abour'ers worked in the Department of Posts as on 21 11 1989 were 

a I ig ib]. a for temporary Status The time fixed as 21 :11 .1969 had 

bean fur''her extended pursuant to a judgment of the Ernakul am 

i4ench of tn a I r 1 
bun a I dated 13,3,1995 passed in U 	Nc: /bkl/94 

Pursuant to thai; judgment the Govt OT I nd i a issued a 1 at tar 

dated 1 11 95 conferr n ci the benefit of Temporary Status to the 

casual iabourercc3 The present apI:3l :icants being employees under 

the Te:Lecom Department urcder the M:iniatr'y of Cc:nimunic:at ion also 

urced before the :::onc:erned author: ties that they should also be 

c:civen same benefit. In this connection the casual employees 

submitted a repr'es antatiofi dated 29 :L2 1995 before the Chairman 



le I acorn Coinssori ,e wDelhi 	but to the 	kn:l edce 	of the 	appi 

c::antie said representation has not been d:i sposed of Henc a 	the 

1­:4resent 	p I ic:at ion 

Dc299/96 is also of similar fac:ta The c!r:ievanc.es of 

blie app]. icants are also same 

4. iiaard 	!::'c:t;i 	aic:ee. 	N1i'J }::ic'ma. 	ieai'rec:l 	Cc:urse]. 

a::ear:inc:j 	on 	behal f ot 	the 	appi icrtS 	in bc:th 	the c: i- s e 	t..i .ri. 

that: the Apex Court havino been c:1r'antad 	the benef of 	temporary 

status a nci 	recul .r:sation to the c::asuai. 	].abccr'ers houlo 	also be 

made available 	to the casual 	labourers worki:t under 	Telecom 

Depar't:ment 	under the same Nun istry 	Mr Charma 	further 	aubm:i ts 

That 	t;ha 	ac::tion 	in not 	piv:inp 	the 	benef:i tstc:the 	ap:l :icants 

tnfair 	and unreasonable0 Mr0r 	KChoudhury 	learned 	Add 	C0G3 

or respondents does not dispute 	the subm:i.asion of Mr0Gharma0 He 

submits that 	the 	entire matter 	re.1at:.ng 	to 	the 	rep.A1ar:Lsat:iOn of 

asu a :1 	1 aboure rs 	are be inn 	d :1 sc:ussed 	in 	the 	J 	C Ni 	1 eve). 	at - He) 

Deih:i 	however 	no discision has yet been 	taken 	in 	view 	Ot the 

ahc:va 	I 	am of 	the op in ion 	that 	the 	present: 	app ii c:: ants 	who are 

similarly 	situated are 	also 	ant it:ied 	to 	pet: 	benefit: 	of the 

scheme of casual 1 abcurera (prant of tempc:rary Ctatua and Rcçju-

I iariaa1on ) prepared by the Oepartment: of I eJecom0 1 herefore I. 

di rec: t the respond ants to p1 v a the aim ii ar bane f I t as has been 

xtcnded to t h e casual I abourers working under the Department of 

osts as p e r- Annexura 3 ( in O A 302/96) and Annexure 4 	(in 

1=A0No0$99/9) to the appi icants raspec Lively and this must be 

lone as. early as poss:ibie and at any rate within a period of 3 

on ths f corn the date of receipt copy pfth Is order.  

However 5  cc:ns:ider:ing the entire facts and c: ircums ances 

of the case 	no orde a to cots 

Sd/ V:ica Chairman 
4 

o: 
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GUWAHATI BENCH 

Original Applicatjon N0.316 of 2000 

• : Date 	 ThI t1 	2ffl)I Day o 	ptnbr 2001 
14 

i 	'u&uia Jus'i'ic .. i. CBOjDjURy VIC..CHIRIv1.J4 
-3 :•.• 	• • r.ç 

'j 	 ifl1e,ar Kuivar & 20 others. 4', 

	

	f Department of Te1econirnujtj0, 
,-Nag4pn Telecom Division 

u1 

By, Advocate Mr.B.K,shaa, Mr.S.Sarma. Mr.U.K.Najr 

• Th ,Un.tori ,of India, Represented by the 
" Secretary to the Ministry of Communicatjon, Mew DeThj0 

20 The Chief General Manager, 
1 sSamTelecom Circle, 
Guwahatj..1 

30 ,  The Telecom Djtrjct Manager, 
Nagaon, Telem Division, 

By Advocate Mr.BC.pathak, Addl.C.Q,S.C. 

D.N.CHOWDHURYJ(VC)S 

The issue pertains to conferment of temporary 

status involving 21 Casual Iabourers. The applicant No.1 

Shri. Sukleswar Kumar had expired, the other twenty numbers 

applicants alongwjth Shri., $ukleswar Kurnar moved this Tribunal 

on earlier occasion for confernent of temporary status. The 

Tribunal passed a order in 0 .A.No0107 of 98 and series inclu-
ding the 0 "No,192 of 98 , dated 31.8.99 and disposed of all 
the 	including that 0 "No.192 of.98. Vide order dated 
31.8.99 the Tribunal directed the Respondents to submit 
representations individually within a specific period. It 

was further ordered that if such representations were presented 

the respondents would examined and scrutinise and pass orders 
thereafter in consultation with the records. In pursuance 

cant d/-2 
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the order of the Tribunal the respondents was caused 

scruti.ny.qf the case of the appl.tcan by a'Cornmjttée consti-

tuted by the Chief General Manager Telecommunication, Assam 

Circle..Vde order dated 1497.2000 the applicant was iflfoXTfled 

'that the committee had scrutinised and examined the represen- 

as the panent pEi r ticulars.  and wages paid'to 

the applicant, it was interalja ordered that on the scrutiny 

and verification of the relevant documents that none of the 

applicants had cc*npleted 240 days. }Ience this application. 

Mr.s.arrna learned counsej appearing on.behalf 

bf the aplicat contended that the responnts had failed 

44 to consider the materials made available'b,the appUcant 

'ahd thus fell into error in its decisiofl mking.process 
wiich tias scrutinized by the committee..coter in the 

arumezt Mr,B,C,patha], Addl,C.Q.S.C. contnded that the 

authority considered all the relevant records and thereafter 

came tc the lawful conclusion. 

From the written statemert it transpires that out 

of 20 applicants some of then nearly worked for 240 days. 

The applj.oant No.4 Shri Gakul Bore worked for in 1993 - 188 
days, in 1994 - 234 days, in 1995 - 219"days, in 1996-227 days, 
in 1997-20days, in 1998- 111 days. Likewise applicant 

No.5 Shri Dilip Kurnar Bora rendered' service in 1991 - 288 days, 
in 1992.- 279 days, in 1993 - 267' days, in 1994 - 125 days, 

in 1995 '- 51 days, in 1997 ,- 205 days, in 1998-105 days up 
to May. The applicant No.12 Shri. Luit Kuinar Gyaón worked 

for in 1991 - 240 days, in 1992 - 240 days,in 1993 - 268 

days, in :1994 - 163 days. Similarly, Shri Tarun Kalita 

rendered service in 1991 - 240 days, in 1992 - 240 days, in 

1993 - 264 days. The applicant No.19 SIwi Gajen Dew Raja 

contd/-3 	- 

9 
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rendered seicea for 234 days i 1994, 225 days in 1996, 
222 days in 1997 with ajjficia1 break. He 

also proata • 1011P1. 0ted the prescribed perjo• 

From the facts mentioned above it is cleay 
stated that the applicant No.4 

8hri Gakul Bora, appli cant  N0.5 Shrj Dilip Kuar Bora, applicant No.12, 
Shri Luit Kumar N 

	

	
Gayaon, applicant No.15 Shri Tarun Chandra Kalita rendered 

240 days and appcant No.19 
GoJen Dew Raja rendered 240 

days. They are thus entitled for 
°°flfent of 	porary  

status. Therefore, the respondents are ordered to take 

4necesry steps for conferment of  t ernp  orary status to the 

five persofla Viz 
Sri Gokj Bora, Dillp Kr, Bora, 

Luit Kur Gayaon 
Sri TArUA 

Ch.Kalita and Gojen Deo Raja, 
T.

Dj Ranii Paul 
ghe was Conveed to a fufl te casual 

labourer on 1 8 .5.200i who had completed her 
seice 240 

days as per Depanta1 Rules. The respondents are oered V 

J 	to take all the rem 	measure for Providing her' the 
• 

flecessa, benefit5 under the schee. 

pplication 
Subject to the observations and directon3 the 

of the applicants No.4,5,121519 are allowed. 

Subject to the direction3 made the application of the 
pp1jcant 

Dj Rani Paul stands dispo3ed. The aPPlIcatIon 
of of 4PPlicant stood 

abated. The applications of the 
rainjng Other applications 

stood disis$e,'The disjssa1 of 
their application shall not preclude 

thern from claing any 
lawful benefit 

admissible under the law. No cot, 

=y) LM 	 0. 
PX1, 

0 
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'4UL 05hatkja0 P.O .KaSharIOofl (Sanla(JUrt). 

Ofl (arn.) 

carSt, 

	

M yoU are aware that OS pet dttCcttofl 
gwen by %ionbIe CAT Gu 	

.BenLh, 

GW43h0tt In OA Mo.S192/9B & 
316/200t the depaflt con tltutCd vetlftlfl com' 

lot (bUerct SSAS/YIt5 uride the circle for 

0dUCung dcCd 	
about the 

days of cgam yeaM° in tlferent uns/oill 
	and also to collC 	roOf/ev%0ce 

for such casW labourer 11clud1g youelf. 1ie cofl 
	

verified all the do(Ut1 nta 	
s 

other proof trom the varIOUS iiI/°t11 	
and also pe1SOflhY/t

' SUCh 	
lUU 

Includ 	
on _-29 	

in our o(f ice, the C0ni 
ttee oniprls& of three menbetS 

ameY t,Sri K,t)as,'( 	
0/0 the 1DM agaOI1 2.Sri 

D,t4.BaI5tY ADT(M) 0/0 the 

CGMTICuV,ahatt, 
3.Srl M,R.Cl0 	,St. .0.(Casl)OIO 

the ThM t4agaolli  

the alorCS commiUee submted s repo 
to 

the Depat dcta19 all aboUt 

their 	/pt00f 

against each casual taboutet9 you. The detail report Is enclosed and 

(UUSI 	herewith !1 lfl anfleX 	fryOt 

	
considered 

Under the above clrCU" 	
as you 	

ot satY the .ettglbtt1 criterb as laid 

	

1 .don in the scheme for 
cçnf 	

your 	C old not bc 

favourablY. Pase,ta noce that, you 
	not bee' 	

flgag 	nt under the depm1t 

since iui998 nd the dett 
ls boUfld to conser ofl 

the caseS of such eligible 
COSUO1 

laboUet5 lot con! ernflt 

f M agaSt ud vacanC/W0t This is done in accoido with 

the iob;e TribUf101s 
order/and also W 

5y /sth quo that wS 
dlredd to be matnth 

v.. 	•. 	oL*tY(' 4— 4 

1'8J\) 
vlIOI 	Enyeer ( 

0/0 Uc11)MNagdoll. 
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• CENTRAL ADMINISTRATIVE TRI F3'JNAL, GUAHATI r)J.NcH. 

priina1 Applicatipns No. 239/2001,' 364/2001. 

366/2001, 372/2001, 403/2001, 109/2002 and 160/2002. 

Date of Order : This the 3rd Day df Septernber,2002. 

The Honb].e Mr Justice D.N.Chowdhury,Vie-Chairmart. 

The ion'hle Mr K.I<.Sharina, 'Administrative Member. 

O.A. 289 of 2001 
-r 	 - 

Sri Dondi Rain Gayan, 

Sri GobinNath, 

• 	 3. Sri Joy Gopal Das, 

Sri Kandoswar Koni1ar. 

Md Abdul Gafar Choudhury, 
• 	

6. Sri Thanu Rarn'Jha, 

Md. Au1 IKalarn and 	 i 

Sri Anup Bora 	 . 	. Applicants 

By Advocate Sri. S.Sarma. oi l 

Av - V' 

ion 	1' of Inctia & Ors 	 Roperic3enc. 
4r, r7i 

"- 

 P 
AdVOC a tê Sri A--Dbb Roy, Sr C C S C 

O.A. 364 of 2001 

sri. Deo Kumar Rai : ' 	 . .;. iiicant 
- 	By ?1vcc ate ri. .Sarma. 	. I 

- VerBu3 - 

Union of Inj, & ors. 

By Sri B.C,Pathak,Addl.C.C.,C. 

Q.A. 366 of 2001 

Sri. Jun Das, 

By Advocate Sri S.Sarrna. 

- Versus - 

Union of India & ors. 

By Sri A.Deb Roy, Sr.C,C.S.C. 

O.A. 312 f 2001. 

Sri Khitish Deb Nath 

/ By Advccate Sri. S.Sarffla . 	.. ... 

V0 r s us  

tin.ion.of India & ors. 

By'Sr! A.Deb Roy, Sr.C.C.S.0 

Responaents. 

Appli-Cant 

Respondents 

Applicant 

.<espo ndo nts 
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labourers the Supreme Curt in the above mentioned case 

irec ted the authority to prepare a Scheme on ratiOnal 

basis for absorbing as far as posSible CaSual 1ahourrs 

those who Continuously worked f or more than one year in 

the telecom department. The departnicrit of Telccoin a1s 

followed thu suit and prepared a scheme of cunferrnent of 

temporary status on casual labourers '10 were eill 
and 

have rendered ccnt1tUous' service for more than one year 

in the telecom department. Accordingly the 'schemE known 

as "Casual Labourers (Grant of Teinpory Status and 

RegU1aI saticn) Scheme 1989"was ppa od 	y rc1or d jt ci 
1.9.99 the JoverrAme.zt of India, Deprt'ent of TC1CCQfflfl1U 

niCaticr mentioned abou.t Its arQvaI'•'otj grant of tempo-

rary status to the casual laboujer, wh wo.e C1j.cjjblc. , 
on 31.3.97, By the Said comrriunica 

ti; 11  it Was Clarjficd - 
/ 	 hä the grant of ternporary status to 	casual labourers 
. .H(

1br r dated 12,2.99 would he affect e ith'CffeOt from \ \• 	/ 	Ii 	. 

	

./ 	
By thesjd 'cornunjcarjoni it was 1so clarifj 

\'! 	
/ 	 - 

,at the persons would e eligible for 	n±c rmLnt or 

temporary status who were n1igih1,. as on 1 .O.9a. It may 

he 'mentIoned that thesaid comcrtunlcatjon was issued to 

the authorities for judging the eligibilty O'fl 1.8.98 

and did. not naturally 'mean that one was tohe in service 
on the date pre8crjd, -on 1.8.93, what Was 48iedwa8 

Numerous applications were filed before us for ConfCrment 

of,  temporary status in the light 01:. the scheme. In some 
of the Cases we directed the authority to. consider the 
Cases and Lo pass appropriate order. In some of the 

CaRC5 

the authority passed orders rejecting their claim. Against 

which the aggrieved person moved this Tribunal by way 

of these applications. In some of the applications written 

contd. .4 
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B.tatemen tswere filed and some docume nts  also annoj 
• / 	 On assessment of do0urnözè it appe ars that there was no 

conformity with the findings reached by the authority 

aIonjth the rocorde PrOdUCOdtOgaing thefr engame •  

In some cases records indicated that they Were enaaaed 

for more than 240 days, Whereasin the finding they Were 
ahbwn th5t 

they did not served for 240 days. In our 
opinion the xnatteZ-a  requIres a fresh re-consideration 
by 	e8ponaiblo authority so that Caaes of eligible 

casual labourers are fairly considered. To cite example 

with the ca$ecóf O.A.372/2001 the Vrjfjcatjon Canm,jttee 

report dated 12.3.02 was shown tou8, The Committee 
COflelsting 

of S.C.Tpadar, D.E.(jj), i.1(.Daa, CA.O 
(Finance) and 	

ADT(Loga) verified and mentioned 

that the applicant did not Complete.240 days In a calender 

year,. Whereas again co1umnz No* óf:days yearwiae/moflthwj30 

in the Annexure the 	
to his engagemon 

from August 97 to Jugtat 98 which 
comes around • 240 days 

On arithzuaticaj Ca1auatjon. Byanothor verification 

Committee meeting dated 12.3 .2062 ConSisting of M.C.pator. 
D.C(di), N.I(.Daa, 

C.A.O(PiflC0) and S.C,ra, AD'r(Legal) 
Cira is Office, 	wahatj. The comnrnjtte0 Stated that the 

• applicant completed 45 days in 1994 k  20 days.j,n 1995, 24 
days in .1996, 15 days in 1997 and one day in April, 

1998, 

Tedets contracUct itself. 	are of the opinion 
that such type of enquiry or 

verification committee does 
notinspire confidence 1  it was seemingly done in sloven 

and .alip shod fashion. on the other hand it should be 

entrusted to a responsible authority who would act rationally 
and responsively,After all it inVolves to the livelihood 
of persons cozicernednd the comn1tment of the Government. 

(IN

- ctPJ A.• 



ci çjcr 01  
We have perused 

background story of the scheme which itself ref lecteci 

the approval of the authcrity for absorpti.ori of those 

pople for giving the benefit of Government of Inci 

at the instance of the up:eme 0OUrt. The counsel for 

the. re: 	ndents however pointed Out that there is a big 
Setup 

chanqe in the adinistr&.JVhLQ th. To1c..c,n c1cpartii nt 

'Referring to the new telecor policy of the Government 

of India 1999, whereby it decided to corporatise the 
through 

Telecom department L' Bharat Sanchar Nigam Limited and 

stated that the matters are now withIn the domain of the 

BStL We are basically concerned in these applications 

• ä to the absorption of those casual labburers who were 

worked under the telecom department as on 1.8.98 and who 

were eligible for grant of temporary status as on that 

• day. The office memorandum No.269 94/98 .STN.II dated 

29.9.2000 itself Indicated the commitment of the authority 

for regularisation of the 'abal labourers.  It also 

INN 
 ---- 	appears. from the Communication ismued by the department 

Te1eco:rrnunicatjon dated 3.9.2002 which 'expressed its 

i 

	
¶' 	\o\ern for resolving the situation. Mr B.C.Pathak,learned 

)4.c.c.s.c sought to raise a question of maintainability 

ir,/some of the cases where 13SNL is a party. I3SNL since 

notified under Section 14(2), the Tribunal has no 

jurisdiction to entertain the matter. In thse applications 

the real issue is absorption of the casual labourers those 

who worked under the tethecorn department from 1.8.98. The 

respondents, more particular ly. Telecom department comumi tted 

to its policy for regularisation of such employees. In 

the circumstances we are of the opinion it will he a fit 

Case to isue appropriate direction to the department 

i1: 	\ 
	 of Telecom and the Chief General Manager, Assam Te1eo 

Circ.le,Guwahau.i to take appropriate steps for considering 

the case of these applicants afresh by constitutin: a 
all 

- . responsible committee to go through it f:ronce forL and 
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I 
SCan their recurd and if in the end IL found thesc 

people really fu)ifl)J3jthe requirement it will issue 

appropriate direction to the concerned authority for 

coerment of temporary status and their absorption 

.ásper the scheme. It Is expected that the authority 

shall take appropriate steps after veryfying the record;; 

and pass appcprIate order by notifying these persons 

concerned. This exercise shall not be confined only to 

the appllc'ants and the authority shall i also deal with 

the cases left out from the prccess and examine their 

case idependently, The ma.ters are od one therefore 

we expect that the authorIty shall act with utmost 

expedition and complete th exercise as early, as possible 

preferably within four months from the (late of receipt 

of this :'rder. 

With tliese the applications stand disposed of. 

There shall, however, be no order as to costs 

01 

I 

9E.R 

TRUE CGF! 
rt 

/ 	-Sect/rn C';icer (r 
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UHA RAT SANCHAR NIGAM LIMITED 
(A Govt. of India Entorpriao) 

OFFICE OF THE CHIEF GENERAL MANAGER 1  
ASSAMCIRCLE/CUWAIIA'1'I. 

N. RNC1t-3/ I 0/Pi'- 1/83 	
Dtdl 602 2004 

I hL approval of competent authority is hereby conveyed for regular zatron in the post of RM for 61 (sixty (alL) 
arid 27 (( wenty-scvcn) full-time casual labourers working in the diitrcnt SSAs asarticularize'd in the annexure. 'llrt.st. 
rid tin. trill tune casual labourers are regularized as RM within the circle ceiling lnit rnd th s rnctroucd strcrrLIh ni 

iii' art ni R.M. in the dif'l'crent SSAs are hereby created and enhanced to (he extent of th€ t'cgulnri7.ation and posting as RM 
in iirai SSA. 

lire Jl'SMs and full-time casual labourers afler observing all departmental fàrmalities are to be provisionally 
:rlrp'oirried as RM and be posted in the SSAs shown against their names. The Final appointm ent 1s sUbjct to clearance of PV ii. 
\' dcli are to be obtained from respective administrative authorities, The provisional appointments ns RM are to be issucd lu 
ire recolarized ISMs and lili-tinre casual labourers on reporting in the SSA by the resptivè SSAsafier observing the pFC-
ii)rirlrrrenI tonrralities as toliows:- 

(a) Photo- Identity 

(h) Ac Proof Certilicate 
(c) Caste certiflcae 
(c/) Duly Filled in Attestation l'orms(in triplicate) by TSMs & F/i' C/Ls. 

The respective SSAs are to arrange For above pre-appointment formalities in respect of all TMs and full-time 
criuil labourers I)ertnining to SSA whether they are posted in their own SSA or outside their SSA and also have to send 

e docurrrerrts to (ire SSAs in which they are posted in case of their posting outside the SSA as sho 1wrr. 

The tSMs and flilt-lirric casual labourers so regularized as P..M roust joir in respective SSA of posong within 
unity) days of issue of this order and tire concerned SSA must release tire officialsin time nccoriiugIy. No one should he 

iIlved In join beyond the date without the approval of tIre Circle 0111cc. 

ire regularized employees with be I3SNL cirrployccs. This is one tirire rrrerrsure fur rcgJlrtrizatiou fur the listed 
I Ieiais inn particular as RM and nostirrg/appoinrlunrenut thereof. 'Ilneir cases will not be reopened for coiisidcirrtionr for 

in lnriiaIiouu rrppountrrreut and post trig in isolation in future. 

Lunnnpliance of l'oUow-up action be intimated to this ollice inn time. 

(A K.Chrclleng) 

Asstt GenernI lVlauager(Ad,rrn) 
(OV to :- 

1-6 The GMDR/JR1r!z/13cjN/Kl'D/sc. 
7. 	The 'IDM,Nagaonr. 
8-9 	The Chief Enginieer(civil)/(Flectrical) 	 I  
10. 	Tire AD'F (Staff),Circle Oflice,Guwainati, 
II . 	IJuionrs 8L Not ice iioardy' 

C 1. 	(v\ 	 For (:Inier .r,ui 't1it MrnIIrrc,'IeIc(Mruu 
,ssinInr (IrcIe/(.nIr%alratI C ie'(I 	 ''r'r7t7- 

\ 	N LI 	.i) )  V')(ef, 
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Air, 	 REGULARIASATI.ON 
LIST OF TSM ANDT CIL pO STED AT DIFFE 	SASON 

V 
4k 

SI.No e 	T SM 	TSM j FT W 	te o a te 00 	 I 

CIL 	SSA 	in the Deptt TSM/CoflverS.iofl to F/T 1. 

Sri Nirmal Das 	 TSM 	DR 	01/01/1993 	01/09/1999 	 DR 

2 Sri Snkar Bhadra 	TSM 	DR 	01/1011993 	01/09/1999 	 DR 

3 Sri Ranit Sonowal 	TSM 	DR 	22/12/1994 	01/09/1999 	DR 

4Sri KhargesWar Phukan 	TSM 	DR 	01/01/1995 	01/09/1999 	 DR 

5 Mrs.Manari sfore 	TSM 	DR 	01/09/1995 	01/09/1999 	 DR 

6Sri Matrendf Kurnr 	TSM 	DR 	01/09/1995 	01/09/1999 	 OR' 

7 Si Pawnn Konwaf 	TSM 	JRT 	01/01/1993 	01/09/1999 	NGG 

8 	Sri Prabin Dutta 	 TSM 	JRT 	01/0111993 	01/09/1999 	NGG 

9 Sri Rajib Bora 	 TSM 	JRT 	Oi/01/193 	01/09/1999 	NGG 

11) Sri Dipu Bora 	 TSM 	JRT I .  01/01/1993 	01/09/1999 	NGG 

l Ratijit Sharma 	TSM 	JRT 	02/01/1993 	01/09/1999 	NGG 

12 Sri Han K1.Gogoi 	 TSM 	JRT 	07/0111993 	01/09/1999 	NGG 

13 Sri Dirnbeswar Gogoi 	ISM 	JRT 	07/01/1993 	01/09/1999 	NGG 

14 Sri Deva Dütta 	 TSM 	JRT 	07/01/1993 	01/0911999 	NGG 

15 Sri Lulu Kobwar 	 TSM 	JRT 	07/0111993 	01!09/1 999 	', NGG 

16 Sri R1neswar Changrnai 	TSM 	JRT 	07/01/1993 	01/09/1 999 	I NGG 

17 Sri Pasanta Buragohaifl 	TSM 	JRT 	08/01/1993 	01/09/1999 	NGG 

18 Sri AmulyaDutta 	
TSM I JRT 	08/01/1993 	oiiOg/1999 	NGG 

19 Sri Jatin Keot. 	 TSM 	JRT 	09/01/1993 	01/09/1999 	NGG 

20 Sri Ajoy Hazanika 	
TSM ' JRT 	10(01/1993. 	01/09/1999 	 Sc 

21 Sri NirmaLChaflgrnai 	TSM 	JRT 	12/01/1993 	01/09/1999 	 SC 

22 Sri Jthgat Borgohain 	TSM 	JRT 	0i/0/1993 	01/09/1999 	 Sc 

23 Sri Prbitra Kalita 	 TSM 	JRT 	02/01/1 994 	01/09/1 999 	 Sc 

24 Sri Jii4uraj Khanikar 	TSM 	JRT 	03/01/1994 	01(09/1999 	 Sc 

25 Md.Munafl AU 	 TSM 	JRT 	11/01/1994 	01/09/1999 	 Sc 

20 Sri Sarbeswar Koch 	TSM 	JRT 	05/01/1995 	01/09/1999 	I 	
Sc 

27 Sri JipakaSh Sahu 	TSM 	JRT 	11/01/1995 	01(09/1999 	 SC 

20 Sri Puma Bora 	 TSM ' JRT 	07(01/1996 	01/09/1999 	 Sc 

2'I Sri Ajoy Dora 	 TSM 	JRT 	07/01/1996 	01109/1 999 	 Sc 

;ri I3irrir Korrwar 	 TSM 	JRI 	09/01/1996 	01/09/1999 	 Sc 

31 Sri Tanu Gogoi 	 TSM 	JRT 	02/01/1997 	01/09/1999 	 Sc 

32 Sri Sanjib Dora 	 TSM 	JRT 	02/01/1997 	01/09/1999 	. 	Sc 

3:3 Sri Haren Das 	 I TSM 	KTD 	01/0111995 	01/09/1999 	NGG 

34 Sri Subal ch,Das 	TSM 	KTD 	03/02/1995 	, 	01/09/1999 	NGC 

35 Sri Dulal Dey. 	 TSM 	KTD 	24/02/1995, , 	01/09/1999 	, 	NGG 

313 Sri Brajen Boro 	 TSM 	KTD 	01/0311995 , . 	01/09/1999 	, . 	 NGG 

37 Sri Joy San.kar Pandey. 	TSM 	KTD 	01/03/1995 	01/09/1999 	BGN 

38 Sri Munindra Mandal 	TSM 	KTD 	01/0311995 	01/09/1999 	NOG 

30 Sri Pradip Kakati 	 TSM 	KTD 	0110311995 	01/09/1999 	NGG 

40 Sri Manohari Kalita 	TSM 	KTO 	01/04/1995 I 	01/09/1999 	BGN 

Sri Devojit Sonowat 	TSM 
41 Sri Chandra Kt. Das 	TSM 	KTD 	01/05/1995 	, 	01/09/1 999 	NGG 

47. 	
' KTD 	01/10/1995 I 	. 01/09/1999 	NGG 

43 Sri Akhil has. 	 TSM 	<TD 	01/01/1996 	01/0911999 	NGG 

44 Sri Ranjit i(ar. 	 TSM 	KTD 	03/2(196 I 	
01/08/1099 	NGG 

45 Sri Mohafl Rarnchlary 	TSM 	KTD 	14/06/1996 	01/09/1999 . 	DON 

4( 	Sri IThurnidhar Deka. 	TSM 	KTD 	01/07/1996 	01/0911999 	BGN 

7 Sri Gobirrda Barman 	', TSM , KTD 	01/07/1996 	.01/09/1999 	DON 

41( Sri Mukut Kakati 	' TSM 	KTD '' 01/01/1997 	01/09/1999 	NGG 

o Md P. Au 	 TSM 	KTD 	Q1/0i/19O7 	01/09/1999 	I DON 

fOMILuXrfli Rao 	 , TSM 	K  



SSA WISE LIST OF TSM AND r,T CIL POSTED AT 
REGULARIASATION 	. 

( 

SI.No 	Maine of TSM 	
TSM/FT Working Dato of entry Date of conferment of Posted to 

CIL 	SSA 	in the Deptt TSM/CorwerSi011 to F/T 

1 	Sri Nirnial Das 	 TSM 	DR 	01101/1993 	01/09/1999 	 DR 

2 Sri Sankar Bhadra 	TSM 	DR 	01/10/1993 	01/09/1999 	 DR 

3 Sri Ranjit SOnowal 	TSM 	DR 	22/12/1994 	01/09/1999 	 DR 

'1 	Sri Khargeswar Phukan 	TSM 	DR 	01/0111995 	01/0911999 	 DR 

5 	Mrs.Ma!ri Basfore 	TSM . 	DR 	01/09/1995 	01/09/1999 	 DR 

0 Sri Matiendra Kumr 	TSM 	DR 	01/09/1995 	01/09/1999 	 DR 

7 Si Pawan Konwar 	TSM 	JRT 	01/0111993 	01/09/1999 	NGG 

8 	Sri Prabin Dutta 	 TSM 	JRT 	01/01/1993 	01/09/1999 	NGG 

9 Sri Rajib Bora 	 TSM 	JRT 	01/01/1993 	01/09/1999 	NGG 

10 Sri Dipu Born 	 TSM 	JRT 	01/01/1993 	01/09/1999 	NGG 

11 Sii Ranji( Sharrna 	TSM 	JRT i 02/01/1993 	01/09/1999 	NGG 

12 Sri Ilari KI Gogol 	 TSM . 	JRT 	07/01/1993 	01/0911999 	NGG 

13 Sri Dimbeswar Gogol 	TSM . 	JRT 	07/01/1993 	01109/1999 	NGG 

14 Sri Deva Dutta 	 TSM 	JRT 	07/0111993 	01/09/1999 	NGG 

15 Sri Lulu Konwar 	 TSM 	JRT 	07/0111993 	01/0911999 	NGG 

6 Sri RatnesWar Changrnai 	TSM 	JRT 	07/01/1993 	01/0911999 	NGG 
1  
17 Sri Piasanta Buragohn 	TSM 	JRT 	08/0111993 	01/09/1999 	NGG 

19 Sri Amulya Dutta 	 TSM 	JRT 	08/01/1993 	01/0911999 	NGG 

19 Sri Jalin Keot. 	 TSM 	JRT l 09(01/1993 	01/09/1999 	NGG 

20 Sri Ajoy Hazarika 	 TSM 	JRT 	10/01/1993 	01/09/1999 	 Sc 

21 Sri Nirmal Changrnai 	TSM 	JRT 	12/01/1993 	01/09/1999 	 Sc 

22 Sri Jgat Borgohain 	' TSM 	JRT 	01/08/1993 	01/09/1 999 	 Sc 

23 Sri Prbitra Kalita 	 TSM 	JRT 	02/0111994 	01/0911999 	 SC 

24 Sri Jihturaj Khanikar 	I TSM 	JRT 	03/01/1994 	01(0911 999 	 SC 

25 Md.Munan All 	 TSM 	JRT 	11/01/1994 	01/09/1 999 	 SC 

26 Sri Sarbeswar Koch 	TSM 	JRT ' 05/01/1995 	01/09/1 999 	 SC 

7/ Sri Jniprakarsh Sahu 	TSM 	JRT 	11/01/1995 	01/09/1999 	 SC 

213 Sri Puma Bora 	 TSM 	JRT 	07/01/1996 	01/09/1999 	 sc 

2'1 Sri Ajoy Bora 	 TSM I JRT 	07/01/1996 I 	01/09/1 999 	 sc 

In Sri l3ion Konwar 	 TSM 	JRT 	09/01/1996 	01/09/1999: 	sc 

.31 Sri•T anu Gogol 	 TSM 	JRT 	02/01/1997 	01/09/1999 	 SC 

32 Sri Sanjib Bora 	 TSM 	JRT 	02/01/1997 	01/09/1 999 	 sc 

33 Sri Haren Das 	 TSM 	KTD 	0110111995 	01/09/1 999 	NGG 

34 Sri Subal Ch.Das 	TSM 	KTD 	03/02/1995 	01/09/1999 	NGG 

35 Sri Dulal Dey. 	 TSM 	KTD 	24/02/1995 	01/09/1999 	NGG 

36 Sri Brajen Boro 	 TSM ' KTD I 01/03(1995 	01 /09/1 999 	NGG 

37 Sri Joy Sankar Pandey. 	TSM 	KTD 	01/03/1995 I 	01/09/1999 	BGN 

33 Sri Munindra Mandal 	TSM 	KTD 	01/0311995 	01/09/1 999 	NOG 

39 Sri Pradip Kakati 	 TSM 	KTD 	01/03/1995 	01/09/1999 	NGG 

40 Sri Manohari Kalita 	1 TSM 	KTD 	01/0411995 	01/09/1999 	BGN 

41 Sri Chandra Kt. Das 	TSM 	•KTD 	01/05/1995 	01/Q9/1999 	NGG 

42 Sri Devojit Sonowal 	TSM 	KTD 	01/10/1995 	01/09/1999 	NGG 

'13 Sri Akhil Das. 	 TSM 	<TD 	01/01/1996 	01/09/1999 	NGG 

4'! Sri Ranjit Kar, 	 TSM 	KTD 	06/32/1956 	01/09/1999 	NGG 

'15 Sri Mohan Ramchlary 	TSM 	KTD 	14/06/1996 	01/09/1999 	BGN 

'3(3 Sri l3Iruuildlinr Deka, 	TSM 	KTD 	01/07/1993 	01/09/1999 	13GM 

4 7 Sri (3obinda 13a;rnan 	TSM 	K1 0 	01107/1996 I 	01/09/1090 	DON 

413 Sri Mukut Kokati 	 1 SM 	KTD 	01/01/1 	 1/ 997 	000/1999 	NGG 

Ic) Md. ft Au 	 TSM 	KTD 	04101/1997 	01/09/1999 	DON 

'O MI!; I.nxrni Rao 	 1SM 	K 	01/07/1997 	01/09/1999 	 HON 

---.----.............-., . \41 



.'A WISE LIS1 F TSM AND FIT CIL POSTED AT DIFF 
	

NI SSAs ON 
REULARIASATION 

Name of TSM 

Md.Shershah All 
Sri Ohanti Dora 
Sri Nihar Dey 
Sri Abdul Kucidus 
SrI Bil ohda Das. 
Md, Fazar Au 
Md.Lutfur Rahmarr 
Srnt.Sipra Sarkar 
SmI. Anjali Rani Roy. 
Sri Pritu Ohusan Roy. 
Sri N. U3ora 
Md.Jalrur All 
Mrs.Sobha Devi 
Mrs.Kushila Basfore 
MisPrativa Dutta 
Mrs.Maneswarl Das 
Mrs.Kurnoli Horizon 
Mis,Geeta Singh 
Mrs.Sita Basfore 
Sri Nazur Ahmed 
Sri MonoranjanDultà 
Sri Chakreswar Das 
Sri Nirnudhar Rajwar 
Mrs.Devi Rani Paul 
Sri Mridul Basfore 
Sri Suruilal Baslore 
Sri P rarneswa'r Balmiki 
Sri Mahesh Basfore 
Sri l3hoIa Baslore 
Sri P,113ora 
Sri M.Talukdar 

(32 Mrs.G.Gogoi 
83 Sri T.Baslore 
64 Sri P.NaUr 
(35 
	

Mrs.C.Balmiki 
86 Mrs.S.Devi 

87 Sri S .Dey 
88 
	

Zrj q Mi 

TSM/FT Working 	Date of entry I  Date of conferment of 	Posted to 
CIL 	

: 
SSA in tho Deptt TSM/Convcrslon to FIT 

TSM 	G'G 	! 01108/1993 .01/09/1999 NGG 

TSM NGG 06/02/1994 01/09/1999 
I  

NGG 

TSM SC 	I 17110/1985 12/03/2003 sc 
TSM Sc 01103/1907 02101/1995 SC 

TSM SC 27/03/1907 12/03/2003 Sc 

TSM SC 11/021199 04/10/2001 SC 

TSM SC 0110711994 12/03/2003 	1 Sc 

TSM Sc 01/06/1995 	I 01/09/1999 Sc 

TSM Sc 	' 01/04/1997 01/09/1 999 sc 
TSM SC 01/01/1998 13103/2003 SC 

TSM TZ 01/01/1992 01/090999 1Z 
FTC/L 	C.OJGH Dec-09 04/11/1999 	. (30N 

FT C/L JRT 26/02/1982 1:3,02/2000 NG 

I FTC/L j JRT 04/01/1985 	I 01/0/2000' 	' NGG 

FTC/L JRT 24/11/1986 .1310212000 NGG 

I FT C/L JRT 24/11/1986 13/02/2000 	1 NGG 

FT CIL JRT 01101/1991 .13/02/2000 NGG 

FT CIL JRT 01/04/1994 :; 	13/02/2000 NGG 

FT C/L JRT 01/04/1 994 13/02/2000 SC 

FT C/L JRT 	. 01/05/1995 13/02/2000. SC 

FT C/L JRT 01/12/1995 13/02/2000 	. SC 

FT C/L JRT 01/06/1996 1310212000 	. SC 

FT C/L JRT 06/06/1996 , 	 .,13/0212000 SC 

FT G/L NGG 20/01/1993 ' 	
02107/2001 ' NGG 

FT C/L NGG 0111011993 . . 	 . .01/07/2001 NGG 

FT C/Li, NGG 18/11/1993 . 	 10/02/2003 	. NGG 

FT C/L NGG Q1/02/1995 ' :10/02/2003 	. NGG 

FT C/L NGG 1 	01/05/1995 10/02/2003; 	'. 	 . NGG 

FT.C/L NGG May'97 10102/2003, 	. NGG 

'T C/L TZ ' 04/04/1991 01/08/2000' 	. TZ 

FT C/L TZ .31/07/1991 ". 01/00/2000 	' TZ 

FT OIL TZ 31107/1991 . 	 01/0812000 TZ 

FT C/L TZ I 	01/08/1991 0110812000. TZ 

FT OIL TZ 01/11/1991 . 	 01/08/2000 TZ 

FT OIL TZ 01/11/1991 01108/2000 , 
' 	

TZ 

FT G/L TZ 01/12/1991 ' 	 . 	 12/12/2002 TZ 

FT C/L TZ 01/01/1992 01/08/2000 TZ 

FT C/L TZ ' 05/05/1992 t,' 	01/08/2000 	. 	 , TZ 

I 

51 
52 
5 ,3 
@4  

@5 

57 
L"8 
@9 

(2 
@3 
@4 
(35 
(3(3 
(37 
68 
69 
70 
71 

2 
73 

/74 
75 
76, 
7? 
78 
79 

; 

12 
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	VWO BSNL Letter No. 	
created 	

ou 6.02.04 

FNo25o..2oI20039 W 
dated 29 0 2003 

SC 	
25 	

28 	
153 

2 8 	

219 	
6 

245 	

225 
267 	

1  

249 	
218 	

NIL 
23 	

59 
-

-73 

B G N 	236 	
136 	

1 

212 NGN 
1674 	

1139 
 

AGM(Pt) 


